TSI faUTT / Estate Department
YSNIg / Chandigarh

E-Tender Notice

Supply, Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC
units for CCTV server room at the Bank’s Main Office Building in Chandigarh

Reserve Bank of India, Chandigarh (the Bank) invites e-tender from eligible and willing
firms for undertaking “Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh”. The work is estimated to cost ¥13.46 lakh (including GST) only.

2. Itis an open e-tender. Only those interested and eligible firms, which are registered
on MSTC portal will be able to take part in the tender process. The tender document is
available on website www.rbi.org.in for download.

3. E-Tender shall be submitted online in two parts. Part-1 of the e-tender will contain
the Bank’s standard technical and commercial conditions for the proposed work, which
must be agreed to by the tenderers. Part-Il of the e-tender will contain the Bank’s
schedule of quantities and tenderer’s price bid to be submitted online.

4. The firms fulfilling the eligibility criteria and desirous of being considered for award
of the work should upload all the required documents at
https://www.mstcecommerce.com/eprocn/ on or before May 15, 2025 11:00 AM.

5. Part-I of the e-tender will be opened on May 15, 2025 at 03:00 PM on MSTC website.
The timeline of the tender is as follows:

A | E-Tender No. RBIl/Chandigarh Regional
Office/Estate/2/25-26/ET/11

B | Mode of Tender e-Procurement System
(Online Part | — Techno-Commercial Bid and
Part Il - Price Bid through MSTC Portal
https://www.mstcecommerce.com/eprocn)

C | Estimated Cost ¥13.46 lakh (Rupees Thirteen Lakh Forty-

Six Thousand Only) (Including GST)

D | Date of availability of E-Tender Document| April 07, 2025 from 05:00 PM onwards
for download on MSTC portal

E | Earnest Money Deposit (Only through ¥26,920/- (Rupees Twenty-Six Thousand
NEFT/DD) Nine Hundred Twenty Only) by NEFT to
Beneficiary Name: RBI Chandigarh
Beneficiary A/c No: 186003001



https://website.rbi.org.in/en/web/rbi
https://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eproc

IFSC: RBISOCGPAO1 (5th and 10th being
zero)

Note: Kindly mention your name/
company name in the NEFT Transaction
remarks.

Last date of submission of EMD

May 14, 2024

Starting date of e-tender for submission
of Part-1 (Techno-Commercial Bid) and
Part-Il (Price Bid) at
https://www.mstcecommerce.com/eprocn

April 07, 2025, from 05:00 PM onwards

H | Date and time of pre-bid meeting

May 05, 2025 at 11:00 AM

Venue: Estate Department, 3rd Floor, Main
Office Building, Reserve Bank of India,
Central Vista, Sector-17, Chandigarh

Closing Date of e-tender for submission of
Techno-Commercial Bid & Price Bid

May 15, 2025, till 11:00 AM

a. Date and Time of opening of Part-|
(Techno-Commercial Bid)
b. Date of opening of Part Il (Price Bid)

May 15, 2025, at 03:00 PM

After review of the documents uploaded in
Part I, Part Il will be opened only for those
bidders who are found acceptable after
scrutiny of the documents uploaded along
with Part | which will be informed to the
eligible bidders separately through
email/letter.

K | Transaction fee

Payment of transaction fee through MSTC
payment gateway / NEFT / RTGS in favour of
MSTC Limited

All interested companies/agencies/ firms must register themselves with MSTC Ltd. Through
the above-mentioned website to participate in the tendering process. Please also note that
further Addendum / corrigendum will be published only on RBI website and MSTC website.

The Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank reserves the right to reject any tender or all tenders

without assigning any reason.

Regional Director
Reserve Bank of India, Chandigarh
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for Supply, Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units for
CCTV server room at the Bank’s Main Office Building in Chandigarh

Tender No: RBI/Chandigarh Regional Office/Estate/2/25-26/ET/11
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Note: This is an-e tender. Hence, signed & scanned Part | must be uploaded to MSTC
website. Part ll/price bid will be directly filled at the MSTC site.
Bidder/Contractor/Tenderer means those who are participating in the tendering
process. Successful bidder/contractor/Tenders mean who quote Lowest rates after
evaluating thePart | and Part Il of tender.

This document is the property of Reserve Bank of India (RBI). It may not be copied, distributed, or
recorded on any medium, electronic, or otherwise, without the RBI's written permission thereof,
except for the purpose of responding to RBI for the said purpose. The use of the contents of this
document, even by the authorized personnel/ agencies for any purpose other than the purpose specified
herein, is strictly prohibited, and shall amount to copyright violation and thus, shall be punishable under
the Indian Law.
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IE STATAST IR fhar &1 STafeh IR Rord I o s Afgd STeearry &l SRR et & 3T
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Reserve Bank of India, Estate Department, Chandigarh, has prepared this document to give
background information on the work to the interested parties. While Reserve Bank of India has
taken due care in the preparation of the information contained herein and believe it to be
accurate, neither Reserve Bank of India nor any of its authorities or agencies nor any of their
respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information
contained in this document or any information which may be provided in association with it.

S SEATAST T FATSTol FFYOT STAhRT YTl et T A8l & | FTH TICAT 3Tl T T (Bl
AT IATEIT &1 38 -[ATIET & Tea2di ol 39el T T e Fe I ATaegehdl § 3 3¢
Hhae Trell 3-fAfaer grarasir / vt & HfRd SRR T FRIAT AGT hieTl ATV | e Scaerar3it
CART FFISh 3CTH HT UTcled oAal [T ST ¢ dl AR Rofd don FAeR 8T gl

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries. Respondents to this tender are required to make their own inquiries and they
should not rely solely on the information contained in the blank tender documents / forms. The
Reserve Bank of India is not responsible if no due diligence is performed by the Respondents.

IE STTPRT 3T YR U YT ST Sy § 7 T8 AR Raad S a1 g@es fhay off snidresor ar
ol Rt a7 37 Gafeua 3Ry, Faiay, veiel ar TagsRY oY STegsr) 87 §1

The information is provided on the basis that it is non-binding on Reserve Bank of India or any
of its authorities or agencies or any of their respective officers, employees, agents or advisors.

TR o d aRAISTAT & AT 19T Fgad AT IRATSTT & AeATH FI dGoled, 3T GEdrdol 7
TR &I FHT QIR Y Serelal AT 9] glet aTell IfshaT Y Serelal T TSR GRaTd Wl &1 Ig
T cgFd e arel fondT 8f T8T & TTY AT 9T 319 TAT el T SIhR el a7 TSR o
GRETTT TG & | FIA cgercl T¥el dlel STl I HEATHT T TRl 8 TehIR ohT STaTet oht Tfcrqfed oht
8T +Te fohaT SITaT |

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter

further with any party expressing interest. No reimbursement of cost of any type will be paid to
persons or entities expressing interest.
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YR Y14 9 / Reserve Bank of India

qHql faumT / Estate Department
TSI / Chandigarh

E-Tender Notice

Supply, Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units
for CCTV server room at the Bank’s Main Office Building in Chandigarh

Reserve Bank of India, Chandigarh (the Bank) invites e-tender from eligible and willing
firms for undertaking “Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh”. The work is estimated to cost ¥13.46 lakh (including GST) only.

2. It is an open e-tender. Only those interested and eligible firms, which are registered
on MSTC portal will be able to take part in the tender process. The tender document is
available on website www.rbi.org.in for download.

3. E-Tender shall be submitted online in two parts. Part-I of the e-tender will contain the
Bank’s standard technical and commercial conditions for the proposed work, which
must be agreed to by the tenderers. Part-Il of the e-tender will contain the Bank’s
schedule of quantities and tenderer’s price bid to be submitted online.

4. The firms fulfilling the eligibility criteria and desirous of being considered for award of
the work should upload all the required documents at
https://www.mstcecommerce.com/eprocn/ on or before May 15, 2025 11:00 AM.

5. Part-l of the e-tender will be opened on May 15, 2025 at 03:00 PM on MSTC website.
The timeline of the tender is as follows:

RBI/Chandigarh Regional

A |E-Tender No. Office/Estate/2/25-26/ET/11

e-Procurement System
(Online Part | — Techno-Commercial Bid and
Part Il -Price Bid through MSTC Portal
(https://www.mstcecommerce.com/eprocn)

B | Mode of Tender

¥13.46 lakh (Rupees Thirteen Lakh Forty-

C | Estimated Cost Six Thousand Only) (Including GST)

Date of availability of E-Tender Document

D for download on MSTC portal April 07, 2025 from 05:00 PM onwards
¥26,920/- (Rupees Twenty-Six Thousand
E Earnest Money Deposit (Only through Nine Hundred Twenty Only) by NEFT to

NEFT/DD) Beneficiary Name: RBI Chandigarh
Beneficiary A/c No: 186003001
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IFSC: RBISOCGPAO1 (5th and 10th being
Zero)

Note: Kindly mention your name/
company name in the NEFT Transaction
remarks.

F | Last date of submission of EMD

May 14, 2024

G | Starting date of e-tender for submission of
Part-I (Techno-Commercial Bid) and Part-
Il (Price Bid) at
https://www.mstcecommerce.com/eprocn

April 07, 2025, from 05:00 PM onwards

H | Date and time of pre-bid meeting

May 05, 2025 at 11:00 AM

Venue: Estate Department, 3rd Floor, Main
Office Building, Reserve Bank of India,
Central Vista, Sector-17, Chandigarh

| | Closing Date of e-tender for submission of
Techno-Commercial Bid & Price Bid

May 15, 2025, till 11:00 AM

J |a. Date and Time of opening of Part-I
(Techno-Commercial Bid)
b. Date of opening of Part Il (Price Bid)

May 15, 2025, at 03:00 PM

After review of the documents uploaded in
Part I, Part Il will be opened only for those
bidders who are found acceptable after
scrutiny of the documents uploaded along
with Part | which will be informed to the
eligible  bidders  separately  through
email/letter.

K | Transaction fee

Payment of transaction fee through MSTC
payment gateway / NEFT / RTGS in favour
of MSTC Limited

All interested companies/agencies/ firms must register themselves with MSTC Ltd. Through
the above-mentioned website to participate in the tendering process. Please also note that
further Addendum / corrigendum will be published only on RBI website and MSTC website.
The Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank reserves the right to reject any tender or all tenders

without assigning any reason.

Regional Director
Reserve Bank of India, Chandigarh
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Important instructions regarding e-tender

This is an e-procurement event of Reserve Bank of India, Chandigarh. The e-
procurement service provider is MSTC Limited.

You are requested to read and understand the Notice Inviting E-Tender and
subsequent Corrigendum, if any, before submitting your online tender. Tenderers who
do not comply with the conditions with documentary proof (wherever required) will not
qualify in the Tender for opening of price bid.

1.

Process of E-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Techno-
Commercial Bid as well as Price Bid over the internet will be done. The Vendor
should possess Class Il signing type digital certificate. Vendors are to make their
own arrangement for bidding from a P.C. connected with Internet. MSTC/RBI,
CHANDIGARH is not responsible for making such arrangement. (Bids will not be
recorded without Digital Signature).

SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE
SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eprocn/

1). Vendors are required to register themselves online with
www.mstcecommerce.com— e-Procurement — PSU / Govt depts. — RBI
CHANDIGARH — Register as Vendor Filling up details and creating own user id
and password— Submit.

2). Vendors will receive a system generated mail confirming their registration in
their email which has been provided while filling the registration form.

In case of any clarification, please contact MSTC/RBI, CHANDIGARH, (before the
scheduled time of the e- e-Tender).

Contact details:
a) Contact person (MSTC Ltd.) for Vendors:

(i) HO Central Help Desk:

Phone Number :07969066600

helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject
while sending emails)

Availability

9:30 AM to 5:00 PM on all working days for all Technical issues e-

Tenders, System settings etc.

i) Mr Keshav Arora, Deputy Manager, cdgopni@mstcindia.in;
9830430434,

i) Mr Pankaj Kumar, Deputy Manager, cdgopn2@mstcindia.in,

7229068247

10
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Google hangout ID- (for text chat)- mstceproc@gmail.com.

b) Contact person at RBI (RO/TE)

Contact person (RBI):
i) Sh. Pushkar Pahwa (Asst. General Manager): (pushkarpahwa@rbi.org.in)
ii)Nishant Pandey (AM-Elect.) 8866503556, (nishantpandey@rbi.org.in).
i)  Sh. Apoorv Singh Sachan (JE-Elect.): 8424058450,
(apoorvsachan@rbi.org.in).

B) System Requirement:

i)  Windows XP-SP3 & above/Windows 7 Operating System
i) IE-7 and above Internet browser.

iii) Signing type digital signature

iv) JRE 7 update 9 and above software to be downloaded and installed in the
system.

To enable ALL active X controls and disable ‘use pop up blocker under
Tools—Internet Options— custom level

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE

available https://www.mstcecommerce.com/eprocn/

€ C &% mstcecommerce.com/eprocn/ 4

System Settings Check Status

Status UL R R Download System Settings Guide || Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Dorrload nva

Based On The Java Version You Have Installed Please . .
: Latest Version: 11 Installed Version:
Download PKI Application

If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed

Download Download

If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL
Please Update Browser Settings https://localhost:13591/signservice/getdata And Click To Allow Connections.

If You Are Using Firefox: - Open URL

https://localhost:13591/signservice/getdata And Add Security Exception To Allow Connections.

(A) Part | Techno-Commercial bid will be opened electronically on specified date
and time as given in the NIT.

11
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(B) Part Il Price bid will be opened electronically of only those bidder(s) whose
Part | Techno-Commercial Bid is found to be Techno-Commercially acceptable by
RBI, CHANDIGARH. Such bidder(s) will be intimated date of opening of Part I
Price bid, through valid email confirmed by them.

Note:

The tenderers are advised to offer their best possible rates. There would generally
be no negotiations hence please submit your most competitive prices while
submitting the price bid. However, in case the lowest rate appears to be
reasonable considering the prevailing market conditions, the order may be
awarded to the lowest bidder and if the rate is still considered high, action as per
prevailing instruction/guideline shall be taken.

All the entries in the e-tender should be entered in online Technical & Commercial
Formats without any ambiguity.

Specijal Note towards Transaction fee: The vendors shall pay the transaction fee using

“Transaction Fee Payment” Link against the specific tender in the “Bid Floor’/through the
“Pay Transaction fee” in “Event catalog” through their login. Service Provider / Contractor
/ Vendor shall have the facility of making the payment either through NEFT or Online
Payment. On selecting NEFT, Service Provider / Contractor / Vendor shall generate a
challan by filling up a form. Service Provider / Contractor / Vendor shall remit the
transaction fee amount as per the details printed on the challan without making change
in the same. On selecting Online Payment, Service Provider / Contractor / Vendor shall
have the provision of making payment using its Credit / Debit Card / Net Banking. Once
the payment gets credited to MSTC’s designated bank account, the transaction fee shall
be auto authorized.

ion fee is non-refun le. A vendor will not have the access to online
e-tender without payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing
time of the event so as to give themselves sufficient time to submit the bid.

Vendors are advised not to deposit cash in bank as it becomes difficult to ascertain
the details of the remitter from such cash transactions.

Bidders may please note that the transaction fee should be deposited by debiting
the account of the bidder only; transaction fee deposited from or by debiting any
other party’s account will not be accepted.

In case of failure to make payment towards Transaction fee for any reason, the
vendor, in term, will not have the access to online e-tender.

Vendors are instructed to use Upload Documents link in My menu to upload
documents in document library. Multiple documents can be uploaded. Maximum
size of single document for upload is 5 MB.

Once documents are uploaded in the library, vendors can attach documents
through Attach Document link against the particular e-Tender. Please note that
if the documents are not attached to any e-Tender, the same cannot be
downloaded by RBI CHANDIGARH and it will be deemed that the vendor has not
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submitted the documents. For further assistance please follow instructions of
vendor guide.

All notices and correspondence to the bidder(s) shall be sent by email only during
the process till finalization of e-Tender by RBI, CHANDIGARH as well as by MSTC
(e-procurement service provider). Hence the bidders are required to ensure that
their email address provided is valid and updated at the stage of registration of
vendor with MSTC (i.e. Service Provider). Bidders are also requested to ensure
validity of their DSC (Digital Signature Certificate).

(i) Please note that there is no provision to take out the list of parties downloading
the e-Tender document from the web site mentioned in NIT. As such, bidders
are requested to see the web site once again before the due date of e-Tender
opening to ensure that they have not missed any corrigendum uploaded
against the said e-Tender after downloading the e-Tender document. The
responsibility of downloading the related corrigenda, if any, will be of the
bidders only.

(i) No separate intimation in respect of corrigendum to this NIT (if any) will be
sent to tenderer (s) who have downloaded the documents from web site.
Please see website www.mstcecommerce.com/eprocn of MSTC Ltd.

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in E-tender:
a) Bidder)s( need to submit necessary EMD, E-Tender fees )If ANY( and
Transaction fee separately for the e-tender. Transaction fees if any are non-
refundable. No interest will be paid on EMD.

b) The process involves Electronic Bidding for submission of Techno
Commercial Bid as well as Price Bid.

The bidder)s( who have submitted the above fees can only submit their Techno
Commercial Bids and Price Bid through internet in MSTC website
www.mstcecommerce.com — e-procurement — New Common Portal — Bid
Floor Manager— live event —Selection of the live event— Transaction fee-
>Common terms->Attach Documents->Price Bid.

Please Note: The vendor after successful remittance of the transaction fees and
EMD details, will get the attach documents and common terms tab enabled in their
login. Post successful completion of this step, the vendors will be allowed to save
the lot specific terms and submit their price bid against the lot through the portal
or download and upload the excel file for submitting price bids, as the case may
be. In case the attach documents and/or saving common terms step is
unsuccessful, the tabs for saving lot specific terms and submitting price bid would
be disabled. The status of whether the same is successful/pending would be
displayed in the bid status button.

c) First the vendor needs to fill up the Commercial specification if any and

save it. Then the vendor should fill up the Techno-commercial bid. After filling the
Techno-Commercial Bid, bidder should click ‘save’ for recording their Techno-
Commercial bid. Once the same is done, the Price Bid link becomes active and
the same has to filled up and then bidder should click on “save” to record their
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price bid. Then once both the Techno-Commercial bid & price bid has been saved,
the bidder can click on the “Final Submission” button to register their bid

NOTE: - After clicking the final submission “Delete bid” option would be shown. If
the vendor wants to delete the bid after final submission and re submit the bid,
then he/she should click delete bid and resubmit the same and again click final
submission.

d) In all cases, bidder should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

e) During the entire e-tender process, the bidders will remain completely
anonymous to one another and also to everybody else.

f) The e-tender floor shall remain open from the pre-announced date & time
and for as much duration as mentioned above.

g) All electronic bids submitted during the e-tender process shall be legally
binding on the bidder. Any bid will be considered as the valid bid offered by that
bidder and acceptance of the same by the Buyer will form a binding contract
between Buyer and the Bidder for execution of supply/work. Such successful
tenderer shall be called hereafter SUPPLIER/CONTRACTOR.

h) It is mandatory that all the bids are submitted with class Il signing and
encryption type of digital signature certificate otherwise the same will not be
accepted by the system.

i) Buyer reserves the right to cancel or reject or accept or withdraw or extend
the tender in full or part as the case may be without assigning any reason thereof.

J) No deviation of the terms and conditions of the e-Tender document is
acceptable. Submission of bid in the e-tender floor by any bidder confirms his
acceptance of terms & conditions for the e-Tender.

k) Unit of Measure )UOM( is indicated in the e-tender Floor. Rate to be quoted
should be in Indian Rupee as per UOM indicated in the e-tender floor/tender
document.

) All the above Eligibility criteria papers duly signed and sealed on all pages
shall be uploaded on MSTC site and same will be downloaded at the time of
opening Part-l of tender for examination by the Bank. Further, the contractor
should submit the original of the documents to the Bank when demanded for
further tendering process.

m) The Bank will evaluate the said reports before evaluation of price bid of the
tenders. If any tenderer is not found to possess the required eligibility for
participating in the tendering process at any point of time, the Bank reserves the
right to reject his offer even after opening of Part-1 of the tender. The Bank is not
bound to assign any reason for doing so

14




n) The Bank is not bound to accept the lowest tender and reserves the right
to accept either in full or in part any tender. The Bank also reserves the right to
reject all the tenders without assigning any reason there for.

10. | Any order resulting from this open e-tender shall be governed by the terms and
conditions mentioned therein.

11. | No deviation to the technical and commercial terms & conditions are allowed.

12. | RBI, CHANDIGARH has the right to cancel this e-tender or extend the due date
of receipt of bid(s) without assigning any reason thereof.

13 The online e-Tender should be submitted strictly as per the terms and conditions
and procedures laid down in the website www.mstcecommerce.com/eprocn/rbind
of MSTC Ltd.

14. | The bidders must upload all the documents required as per terms of NIT. Any
other document uploaded which is not required as per the terms of the NIT shall
not be considered.

15 The bid will be evaluated based on the filled-in technical & commercial formats.

16. | The documents uploaded by bidder(s) will be scrutinized. In case any of the

information furnished by the bidder is found to be false during scrutiny, EMD of
defaulting bidder(s) will be forfeited. Punitive action including suspension and
banning of business can also be taken against defaulting bidders.

Regional Director
Reserve Bank of India

Chandigarh
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Section |

Form of e-Tender

The Regional Director
Reserve Bank of India
Estate Department,
Chandigarh

Dear Sir / Madam,

We have carefully examined the specifications and schedule of quantities relating to

the works specified in the memorandum hereinafter set out and having visited and

examined the installation site of the works specified in the said memorandum and

having acquired the requisite information relating thereto as affecting the e-Tender. We

hereby offer to execute the works specified in the said memorandum within the time

specified in the said memorandum at the rates mentioned in the attached Schedule of

Quantities and in accordance in all respects with specifications and instructions in

writing referred to in articles of agreement, general instructions to the Tenderers and

special conditions, conditions hereinbefore referred to, specifications, data sheet and

schedule of quantities and with such materials as are provided for, by and in all other

respects, in accordance with such conditions so far as they may be applicable.
MEMORANDUM

(a)

Description of works

Supply, Installation, Testing and Commissioning
(SITC) of 2 x 3.5 Tr. Precision Air Conditioning
Units at Main Office Building, Chandigarh.

(b)

Estimated cost

Rs.13.46 Lakh (Rupees Thirteen Lakh Forty-Six
Thousand Only).

Mode of payment

As per clause 2.13 Commercial Conditions and

General Instructions to Tenderers.

Earnest Money

¥ 26,920/-

Time allowed for completion

of work

60 days from fourteenth day after the date of letter

advising acceptance of e-Tender.

2. We also agree that our e-Tender will remain valid for acceptance by the Bank

for 90 days from the date of opening of Part | of the e-Tender and this period

of validity can be extended for such period as may be mutually agreed between
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the Bank and us in writing. We also agree to keep the Bank Guarantee towards
earnest money valid during the entire period of validity of e-Tender, as per
enclosed proforma (Annexure 1l1).

3. Should this e-Tender be accepted, I/we hereby agree to abide by and fulfil all the
Terms and Conditions of the e-Tender and in default thereof, to forfeit and pay to
yOu Or your successors, or assignees or nominees such sums of money as are
stipulated in the conditions contained in the e-Tender together with the written
acceptance of the Contract.

4. I/'We understand that you reserve the right to accept or reject any or all the e-
Tender either in full or in part without assigning any reason therefor. We have
deposited a sum of Rs.26,920 /- as earnest money with the Reserve Bank of
India, which amount is not to bear any interest. Should we fail to execute the
Contract when called upon to do so, we do hereby agree that this sum shall be
forfeited by us to the Reserve Bank of India.

5. The e-Tender is to be submitted in online mode.

Dated this day of 2025 (Two Thousand and Twenty

Five).

For and on behalf of M/s

(Signature with seal)

Name

Designation

Place
Date

(Certified true copy of the Power of Attorney of the above signatory should be

enclosed).

Witnesses

(1) Signature with
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name, address and date

(2) Signature with

name, address and date
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Section Il

Commercial Conditions and General Instructions to Tenderers

2.1 Commercial conditions:

2.1.1 e-Tenders are invited for Supply, Installation, Testing and Commissioning (SITC)
of 2 x 3.5 Tr. Precision Air Conditioning Units at Main Office Building, Chandigarh for
an estimated capital cost of Rs.13.46 lakh (Rupees Thirteen Lakh Forty-Six
Thousand Only) from eligible firms. The Bank wishes to go for Supply, Installation,
Testing and Commissioning (SITC) of 2 x 3.5 Tr. Precision Air Conditioning Units at
Main Office Building, Chandigarh and accordingly invites e-Tenders from OEM or its
authorised vendors.

2.1.2. Eligibility Criteria:

Only OEM/ Authorised dealers who fulfil the following criteria will be considered eligible
to participate:

(i) Experience prior to five years: - The intending bidder must have experience of
minimum 5 years’ in the field of undertaking similar works viz Supply, Installation,
Testing & Commissioning of Precision AC units for the office buildings/commercial
premises/industrial houses. For establishing the same, the bidder should upload
copies of work orders for such works, issued/ completed on or before March 31, 2020
and copy of the respective completion certificate.

Note:- Similar work means ‘Supply, Installation, Testing & Commissioning of minimum
2 x 3.5 TR Precision AC units or more for the office buildings/ commercial premises/
industrial houses’.

AND
(i) Qualifying Works :- The bidder must have successfully executed similar works
during last 5 years, (i.e. works completed on or after March 31, 2020, individually
costing as under:

(a) One work each costing not less than 80 % of estimated cost.

OR
(b) Two works each costing not less than 50 % of estimated cost.

OR
(c) Three works costing not less than 40 % of estimated cost.

(i) Have a minimum yearly turnover of Rs.13.46 lakh or above during the last 3
financial years, (Copies of audited financial statements to be attached).
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(v) Have a service set up at Chandigarh/ Delhi NCR for rendering after sales service.
Undertaking with complete details (address, manpower etc.)

Only those tenderers who qualify as above will be eligible to submit tender for
the work. A Tender submitted by a firm which is found to be not satisfying the
above criteria will be liable for rejection.

2.1.2 e-Tender submission:
The e-Tender shall be prepared and submitted online in two parts, viz., Part | and
Part Il clearly indicating on the covers "Part | — Technical and Commercial" and
"Part Il — Prices", respectively. All copies of the e-Tenders should be complete in
all respects with all attachments/ enclosures/ annexures and to be uploaded in

Banks website.

2.2 Tenderers are advised to submit e-Tender on MSTC website

(www.mstcecommerce.com). If applicants desire to submit additional information,

they may upload the same on MSTC website on their own letter head/ paper. Each

page of the forms shall be signed and submitted.

2.3 e-Tenders (Part | and Part 1l) for “Supply, Installation, Testing and Commissioning
(SITC) of 2 x 3.5 Tr. Precision Air Conditioning Units at Main Office Building,
Chandigarh” should be submitted only online by 11:00 AM of May 15, 2025.

2.4a) The e-Tender should be uploaded online within the stipulated time / date.

b) On receipt of intimation from the Bank of the acceptance of his / their e-Tender,
the successful Tenderer shall be bound to implement the contract and within
fourteen days thereof. The successful Tenderer shall sign an agreement in
accordance with the draft agreement and the Schedule of Conditions but the
written acceptance by the Reserve Bank of India of a e-Tender will constitute a
binding contract between the Reserve Bank of India and the person so Tendering
whether such formal agreement is or is not subsequently executed.
c) All compensation or other sums of money payable by the contractor to the Bank
under the terms of this Contract may be deducted from his earnest money and the

security deposit if the amount so permits and the Contractor shall, unless such
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deposit as become otherwise payable, within ten days after such deduction make

good in cash the amount so deducted.

2.5
2.5.1

2.5.2

¢)]
h)

Part | - Technical & Commercial

Part | shall contain the unpriced e-Tender consisting of scope of works as
specified and documents and commercial terms and conditions shall be
submitted online on MSTC portal. Earnest money, however, needs to be
deposited in person in case of Bank Guarantee to Estate Dept, Reserve Bank
of India, Central Vista, Sector 17-A, Chandigarh, on or before May 14, 2025.
Part | of the e-Tender as submitted shall contain the following:

Power of Attorney/authorisation with the seal of the company/firm in the name
of the person signing the e-Tender documents.

List of deviation, if any, in commercial/technical specification.

A letter from the OEM, authorising the bidder to participate in the e-Tender along
with a copy of the agreement with the OEM.

Complete technical details and any special features proposed for
incorporation must be given for full technical evaluation. Supporting documents
for the claimed facilities/ features shall also be attached while submitting the
technical bid.

The e-Tenderer should have maintenance set-up at Chandigarh/ New Delhi or
NCR.

Technical data sheet as given under Section VI (6B) shall be filled up giving full
information.

Other Certificates / Declarations as per Annexures enclosed to be submitted.
Duly filled in and signed copies of client’'s reports (from two clients in the
attached format, for whom similar works is executed) and Banker’s certificate to
be uploaded in MSTC portal.

2.5.3 Tenderers are advised to visit the site of installation and acquaint themselves of

254

the site conditions before Tendering.

The Tenderers are advised to submit the e-Tender based strictly on the General
Conditions of the Contract and Technical Specifications contained in the e-
Tender documents, and not to stipulate any deviations. If acceptance of the

terms and conditions given in the e-Tender documents has any price
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implications, the same should be considered and included in the quoted price.

Any Tender containing deviation from the terms and conditions is liable

for rejection.

All information, correspondence letters shall be addressed to Regional Director,

Reserve Bank of India, Estate Department, Chandigarh.

2.6

Pa

rt Il - Price

Part Il containing price bid, which must be filled online.

2.7

29
2.9.1

(@)

This part shall contain prices in Indian Rupees only with break-up of price
as per format (Part 1l). Change of terms & conditions and technical
deviations, if any, found in e-Tender will not be considered and will be
treated as null and void.

No request for any change in rate or conditions after the opening of the part
Il of the e-Tender will be entertained.

The rates quoted shall be deemed to be for the finished work and shall be
firm and binding without any escalation whatsoever till the system is handed
over to the Bank.

For any item, if the rate and amount do not tally with respect to the quantity,
then the amount arrived based on quoted rates shall only be acceptable
and in case of variation of rates in figures and words, the rate quoted in

words will only be considered for arriving at the total amount for that item.

Opening of e- Tender

Pa

rt | of the e-Tenders will be opened on May 15, 2025 at 15:00 hrs. in the

presence of Tenderers. Price bid (Part Il) of only those e-Tenderers who are

found eligible after scrutiny of their Part | of the Tenders will be opened on a

subsequent working day which will be intimated to all the eligible Tenderers.

Th
Pa

Bri
Th

e Tenderers are advised to remain present during the opening of Part | and
rt Il of the e-Tenders.

ef Scope of Work
e scope of work shall include the following.

Delivery of all equipment, materials for the captioned work to Bank's site at
RBI, Chandigarh including insurance, packing, handling, transporting,

loading / unloading etc. at site.
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¢ Installation, Testing, Commission of Precision Air Conditioning System and
handing over the system to Bank.

e Providing regular Inspection and Upkeep of system inclusive of periodic
service etc.

2.9.2 The Tenderer should indicate the complete description of the working of the
system / sub systems and their power requirements with all relevant
brochures/literature etc. in addition to those called for in the Technical
Specifications:

2.9.3 The Tenderer shall carefully check the specifications and shall satisfy himself
that the equipment offered is suitable as per the Bank’s Technical Specifications
and shall take full responsibility for the efficient operation of the equipment
offered.

2.9.4 Tenderer shall supply all tools, plants, labour and consumables etc as required
for installation, testing and commissioning of the system.

2.10 Validity of e-Tender
The e-Tender along with the prices shall remain valid initially for a period of 90

days from the date of opening of Part | of e-Tender, which period may be further
extended by mutual agreement in writing by the Tenderer and the Tenderer
shall not cancel or withdraw the e-Tender during this period.

2.11 Lowest e-Tender Not Necessarily to Be Accepted
2.11.1 The Bank is not bound to accept the lowest or any e-Tender or to assign any

reason for non-acceptance.

2.11.2 The Tenderers shall not be entitled to claim any costs, charges, damages and
expenses of and incidental to or incurred by him through or in connection with
his submission of e-Tenders, even though the Bank may elect to
modify/withdraw the e-Tender.

2.12 Earnest Money, Retention Money, Security Deposit & Security during
Defect liability period
2.12.1 All Tenderers shall deposit Earnest Money of ¥ 26,920/- by a NEFT / demand

draft drawn in favour of Reserve Bank of India, payable at Chandigarh, from any
Scheduled commercial Banks. The Earnest Money Deposit (EMD) is also
acceptable in the form of Bank Guarantee in the approved format. Under no
circumstances, Earnest Money Deposit will be accepted in the form of fixed
deposit receipts or insurance guarantee or cheque. EMD of the successful

bidder will be released on submission of Performance Bank Guarantee of 5 %
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of the contract value as Security deposit (as per para 2.12.4). No interest will be
paid on EMD. EMD of the unsuccessful bidder(s) will be refunded by RBI,

Chandigarh after award of work.

2.12.2 All compensation or other sums of money payable by the Contractor to the Bank
under the terms of this Contract may be deducted from the security deposit, if
the amount so permits unless the contractor deposits such amounts in cash

within ten days of issue of demand notice by the Bank.

2.12.3 Retention money During Defect Liability Period/ Warranty period:

To ensure due fulfiiment of the terms and obligations of the defect liability period,
retention money deposit (RMD) equal to 5% of the value of work executed shall
be deducted from each RA Bill & final bill of the Contractor.

2.12.4 Performance Bank Guarantee:

in addition to the Retention Money Deposit, on receipt of intimation from the
Employer of the acceptance of his / their tender, the successful tenderer shall
be bound to implement the contract and within 14 days thereof deposit, a
Performance Bank Guarantee (PBG) for an amount of 5% of the contract
value (capital cost of equipment only), in prescribed format (see Annexure [V)/
or amount equivalent to PBG through online mode (NEFT), or alternative
mechanism like withholding of an amount equivalent to PBG amount from
vendor's bill, with explicit written consent of vendor, till sub-mission of PBG /
completion of contractual obligations may also be considered, including charges
/ interest amount as detailed below in sub-para (a). This PBG will be held for the
entire period of currency of contract till DLP (Defect Liability Period) for the
due fulfilment of the contractual obligations by the contractor. The amount
received through online mode / withheld from vendor's, with explicit written
consent of the vendor in lieu of PBG shall be parked in Security Deposit Account.
(a) In case of delays in submission of unavoidable circumstances, charge
for delay in submission of Performance Bank Guarantee shall be recovered from

the bills of the contractor at Bank rate.

This total amount (Performance Bank Guarantee + Retention Money) will be
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termed as Security Deposit. Earnest Money Deposit (EMD) will be released after
award of work and on submission of Performance Bank Guarantee (PBG). RBI
will release security deposit i.e. Performance Bank Guarantee and Retention
Money (PBG +RM) after expiry of one year of the Defects Liability Period. The
amounts retained by the RBI shall not bear any interest.

This PBG (as mentioned in clause 2.12.4) will be released after submission

of Bank Guarantee mentioned in clause 2.12.5 below.

2.12.5 Bank Guarantee for fulfilment of obligations towards CAMC

2.13

To ensure due fulfilment of the terms and obligations of the AMC period of total
9 years (after completion of defect liability period) by the contractor, the
contractor, prior to the end of defect liability period, shall submit a Bank guarantee
as security deposit for an amount equal to 5 % of the value of work executed,
which shall remain valid till the end of four years period from the day of end of
defect liability period. The PBG (as mentioned in clause 2.12.4 above) shall
be released only after submission of this Bank Guarantee. In case of non-
receipt of this BG till 02 weeks prior to the expiry of PBG (at 2.12.4 above), the
Bank (RBI Chandigarh) shall have the right to invoke the latter (PBG).

On eve of expiry of 05 years, the contractor shall submit a fresh BG
amounting 50% of the original BG amount before two weeks of expiry of initial

BG and shall be valid for next 05 years period.

Terms of Payment:

1. The payment for the works to be executed under this contract shall be
made as following subject to statuary deductions-
a.) 60% of the quoted rates after receipt of the material at site and on
submission of the following documents:

e Manufacturer's Inspection and Test Certificates
e Contractor's Certificate that all components, parts, sub systems,
consumables etc. for successful installation, commissioning and testing of
the systems have been received at site in good condition, and if any
shortfall is noticed during installation, commissioning and testing they will

be supplied free to the Bank.
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e Policies of insurance as per e-Tender conditions.
b.) Balance 40% of the quoted rates against erection and testing,
commissioning and handing over of the entire system.
2. Retention money of 5% of bill value shall be deducted from each RA bill of the
contactor till the total recovery amounts to 5% of value of work executed as security

deposit that shall be returned after successful completion of Defect liability period.

2.14 Taxes: The prices quoted shall be deemed to have GST taxes. If the Tenderer
fails to include such taxes and duties in the e-Tender, no claim thereof will be
entertained by the Bank afterwards. As per Indian laws, income tax will be

deducted at source and a certificate for the same will be issued to the contractor.

2.15 Insurance:

The contractor should submit Insurance, insuring the works at his cost and keep
them insure until the virtual completion of reworks, against loss or damage by fire
with an office in the joint names of the employer and the contractor (the name of
the former i.e. RBI being placed first in the policy) for the full amount of the
contract. Such policy shall cover the property of the "Bank" only. The contractor
shall deposit the policy and receipts for the premium with the employer within
fourteen days from the date of award of work. In default of the contractor, insuring
as provided above, the Bank may so ensure the works and may deduct the
premium paid from any money due, penalty etc., or which may become due to the
Contractor without prejudice to the other rights of the Bank r in respect of such
default. In case it becomes necessary to suspend the works, the Contractor shall
as soon as the claim under the policy is settled, or the work reinstated by the
Insurance Office, should they elect to do so, proceed with all due diligence with the
completion of the works in same manner as though the fire had not occurred and
in all respects under the same conditions of Contract. The Contractor in case of
rebuilding or reinstatement after fire shall be entitled to such extension of time for

completion as deems fit.

The contractor shall take all insurances at his cost to cover all kinds of risks from

the time the equipment’s/materials leave the manufacturer's works till handing over
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the said system to the Bank, in the joint names of the Bank and the contractor and

it shall cover the following risks.

. Storage, erection, testing and commissioning policy.
. Workmen compensation policy for the employees of the contractor at
site.

. Third party liability policy for a total of Rs.10.00 lakh and with a limit of
Rs. 2 lakh per accident.

Note: These policies shall be valid till the completion of the work & in the joint name

of RBI with RBI’'s name being the first one. If the contractor does not provide these

policies, the Bank reserves the right to take the above insurance policies

themselves and recover the cost thereof from the bill of the contractor or any other

action.

2.16 Completion Period

2.16.1 Time allowed for carrying out the work, as mentioned in the
Memorandum, shall be strictly observed by the Contractor and it shall be 60
days reckoned from the 14" day after written order to commence the work is

issued.

2.16.2 Liquidated Damages (LD)

The work shall throughout the stipulated period of the contract be preceded with all
the diligence and if the contractor fails to complete the work within the specified
period, he shall be liable to pay liquidated damages (LD) as defined in
“Appendix herein before referred to” the contract at the 0.25 percent per week
of cost of work executed for the period during which the said works shall so
remain incomplete subject to a maximum of 10% of the accepted tender
amount and the Bank may deduct such damages from any money due to the
Contractor.

2.16.3 Bank will provide storage space within the compound of the building.
However, the responsibility and safety of the materials stored will be with the

contractor. No accommodation will be provided for any worker by the Bank.

2.17 Warranty/ Defects Liability Period.
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2.17.1 (a) The entire system shall be warranted against any manufacturing/design/
installation defects etc. for a minimum period of one year from the date of virtual
completion. During this period any defect observed in the system shall be
rectified within 01 day of the observation without any additional cost to the
Bank.

(b) Supply and replacement of all spares, consumables and parts required for
smooth operation and serviceability of the system shall be the responsibility of
the contractor during this period. In this respect the contractor shall maintain
sufficient spares/consumables for immediate replacement of defective /
damaged part during day-to-day routine maintenance / breakdown
maintenance. Cost of these spares and any other spares which may be required
during maintenance is deemed to be included in the rates quoted by the
contractor. The periodicity of service shall be Quarterly.

(c) Penalty for delay in rectification of fault during DLP:

There will be a penalty of Rs.500/- per day subject to maximum of 10% of the
quoted annual maintenance charges, if the defect in the system is not
rectified within the period of 1 day during the DLP period. Any penalty during
the DLP shall be recovered from any dues payable to the contractor or invoke

from the bank guarantee.

2.18. Comprehensive Annual Maintenance Service Contract (CAMSC)
after DLP period

The Tenderers shall quote their charges separately for comprehensive annual
maintenance service of complete system as per schedule of quantities which
will be applicable after one year of defect liability period (DLP). The rates shall
also include the charges for the insurance of the workmen for carrying out the
above job and service tax for maintenance shall be quoted in respective column
in the BOQ.

The successful Tenderer shall enter into an agreement for comprehensive
annual maintenance contract of the system with the Bank conditions and scope
of work for which are as under:

(a) Periodical (Quarterly) servicing /Health checkup of the system including

spare part/ defective component replacement in the system/sub-assemblies if
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found faulty at the during the course of maintenance contract and attending any
number of break down calls along with replacement of all spare parts of
including all electromechanical parts, Filters, compressor, fan motor, heaters,
blade capacitor etc. electronic parts, PCB’s, VFDs, controller cards, LCD
display, remote, electrical spare parts, wires (indoor to outdoor), drain pipe etc.
as per requirement.

(b) Checking of PAC units comprising of Air-cooled condensers.

(c) Checking of electrical connections at main switch, wiring, and cooling
efficiency.

(d) Checking and cleaning of indoor unit, outdoor unit, including blower,
condensation unit, coil, fan, air filter, evaporator coil. Water pressure pump shall
be used to clean the coils etc.

(e) Checking of abnormal noise due to bearing failure, oiling of motor etc.

(f) Topping up of refrigerant gas as and when required to maintain efficiency of
all units as per OEM standard.

(g) Procurement, including Import, wherever required, of spares and stocking
them shall be responsibility of the tenderer. Non-availability of spares/
components will not be accepted as a reason for waiving of penalty towards
delay in rendering prompt service.

(h) Penalty for delay in rectification during CAMS:

During the comprehensive annual maintenance service period (after DLP
period), any fault in the system shall be rectified within 1 days of receipt of
intimation of the defect in the system. The quoted rates shall, therefore, take
into account all the cost, including travel cost from the nearest service station.
There will be a penalty of Rs.500/- per day subject to maximum of 10% of the
overall annual maintenance charges, if the defect in the system is not rectified
within the period of 1 days during the AMC period as stated above. Any penalty
during the DLP shall be recovered from any dues payable to the contractor or
invoke from the bank guarantee.

(i) Payment of service charges during comprehensive annual maintenance

service (CAMS):
The payment during the CAMS period shall be made on quarterly basis on

rendering satisfactory service.
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(j) The service contract shall be renewed for a further additional period of at
least 8 years after DLP of 1 year and the initial annual service contact period of
one year. While renewing the contract the new contract amount will be arrived

at based on following formula:

AC = AP [(15 + 60 x (EPIC/EPIP) + 25 x (CPIC/CPIP)] / 100

Ac The contract amount for the current year.

Ap The contract amount for the previous year.

EPIc |Wholesale Price Index for electrical products 6 months prior to the
commencement date of contract for the current year.

EPlp |Wholesale Price Index for electrical products 6 months prior to the
commencement date of contract for the previous year.

CPlc |Consumer Price Index for industrial workers (All India average) 6
months prior to commencement date of contract for the current year.

CPlp |Consumer Price Index for industrial workers (All India average) 6
months prior to commencement date of contract for the previous
year.

2.19 Packing and Despatch
The equipment shall be properly and securely packed in boxes and multiple
handling and transportation by sea/ air / rail / road under Indian conditions. All
equipment/components shall be delivered at the Bank's office building and

residential building, Chandigarh.

2.20 Signing of Contract Agreement

2.20.1The General instructions to the Tenderers and special conditions, conditions
hereinbefore referred to Conditions of Contract and Technical Specifications
and drawings enclosed with the e-Tender documents, the subsequent
correspondence exchanged between the Bank and the Tenderer, and the work
order placed shall be the basis of the final contract to be entered into with the

successful Tenderer.

2.20.2 The Tenderer shall go through the terms and conditions given in the general
conditions of contract herewith and his offer shall be strictly in line with the terms
specified therein. No deviation from the terms and conditions specified shall be
acceptable. Each page of the e-Tender documents should be signed for his/their
having acquainted himself/themselves in the general conditions of contract,

Technical specifications, etc.
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2.20.3

2.204

2.20.5

The e-Tender submitted on behalf of a firm shall be signed by the contractor (in
case of individual), all the partners of the partnership firm/directors of the
company or a partner/ director who has the necessary authority on behalf of the
firm/company to enter into the proposed contract. Otherwise, the e-Tender may

be rejected.

On receipt of intimation from the Bank of the acceptance of his/their e-Tender,
the successful Tenderer shall be bound to implement the Contract and within
fourteen days thereof, the successful Tenderer shall sign an agreement in
accordance with the draft agreement. Notwithstanding the signing of the
agreement the written acceptance by the Reserve Bank of India of a e-Tender
in itself will constitute a binding agreement between the Reserve Bank of India
and the person so e-Tendering, whether such contract is or is not subsequently
executed. The agreement should be on a non-judicial stamp paper of required
value as per applicable stamp act and the cost for the same shall be completely

borne by the tenderer.

The contractor shall not assign the contract. He shall not sublet any portion of
the contract except with the written consent of the Bank. In case of breach of
these conditions, the Bank may serve a notice in writing on the Contractor
rescinding the contract whereupon the security deposit shall stand forfeited to

the Bank, without prejudice to his other remedies against the Contractor

2.21 Sufficiency of Schedule of Quantities

2.21.1 The Contractor shall be deemed to have satisfied himself before e-Tendering

as to the correctness and sufficiency of his e-Tender for the works and of the
prices stated in the Schedule of Quantities and/or the Schedule of Rates and
Prices which rates and prices shall cover all his obligations under the Contract,

and all matters and things necessary for the proper completion of the works.

2.21.2 The quantities in the schedule of quantities approximately indicate the total

extent of work but may vary to any extent and even be omitted thus altering the

aggregate value of the contract.
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2.22 Language - The e-Tender including all labels in drawings, documents,

catalogues etc. shall be in English.

2.23 Right to Accept Part e-Tender - The Bank reserves the right to accept the e-

Tender either in whole or in part at the same prices quoted by the Tenderer.

2.24 Evaluation of e-Tender
e-Tenders will be evaluated based on capital cost of the system and considering
the effect of comprehensive annual maintenance service charges (CAMC) for
09 years additional one-year DLP. e-Tenders will, therefore, be evaluated based

on the total owning cost which will be arrived at as under:

Total owing cost = Quoted capital cost + NPV of service contract charges for 9
years = Quoted capital cost + Quoted charges for Comprehensive maintenance
service contract per annum x Multiplying Factor (MF)

(MF =7.03)

For calculating the NPV of service contract charges, the following factors have

been applied:

(@) | Increase (Escalation) 5% per annum

(b) | Discount factor 8% per annum

(c) Period of contract 10 years (9 years CAMC + 01 years DLP
period) from the date of handing over of the
system.

(d) | Payment terms for annual | Quarterly  payment after  satisfactory

maintenance contract. completion of service

2.25 Other Issues
The Contractor shall carry out all the work strictly in accordance with the approved
specifications and instructions of the Bank’s engineer. If in the opinion of the
Bank’s engineer/consultant, nominal changes have to be made to suit the site
condition and with the prior approval in writing of the Bank r, the Contractor shall

carry out the same without any extra charge.
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2.26 A Schedule of Probable Quantities in respect of each work and Specifications
accompany these Special Conditions. The Schedule of Probable Quantities is
liable to alteration by omissions, deductions or additions at the discretion of the
Bank. Each e-Tender should contain not only the rates but also the value of
each item of work entered in a separate column and all the items should be

totalled in order to show the aggregate value of the entire e-Tender.

2.27 The contractor shall not be entitled to any compensation for any loss suffered
by him on account of delays in commencing or executing the work, whatever the
cause of delays may be, including delays arising out of modifications to the work
entrusted to him or in any sub-contract connected therewith or delays in awarding
contracts for other trades of the project or in commencement or completion of
such works. The Bank does not accept liability for any sum besides the e-Tender

amount, subject to such variations as are provided for herein.

2.28 The successful Tenderer is bound to carry out all items of work necessary for
completion of the job even though such items are not included in the quantities
and rates. Schedule of instruction in respect of such additional items and their

quantities will be issued in writing by the Bank.

2.29 Minimum wages to the workmen: The contractor shall ensure that minimum

wages as per statutory requirement are paid to all the workmen.

2.30 Labour License: The contractor shall adhere to various provisions of the
Contract Labour (Regulation & Abolition) Act 1970, if applicable under the said

contract, and fulfil all the statutory requirements.

2.31 The successful Tenderer must co-operate with the other contractors appointed

by the Bank so that the work shall proceed smoothly with the least possible delay.

2.32 Pre-Bid Meeting: e-Tender briefing meeting of the intending Tenderers will be
held offline at 1100 hours on May 05, 2025 in Estate Department, Chandigarh
to clarify any point/doubt raised by them in respect of the e-Tender. No separate
communication will be sent for this meeting. All the intending Tenderers are

advised to be present and study the e-Tender documents. They may indicate any
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2.33

2.34

2.34.

points/conditions/specifications which need to be clarified during the meeting.
These issues will be discussed and all the Tenderers will be advised suitably. The
Tenderers are expected to get all the issues clarified during this meeting and
therefore should desist from deviating from the Bank's e-Tender

conditions/specifications in their technical (Part |) and Price bids (Part Il).

Drawings and Documents: The successful tenderer shall submit, in duplicate,

on receipt of acceptance of the tender, detailed working drawings and
specifications showing the complete details of all work required. The tenderer
shall be responsible for any discrepancies, errors and omissions in the drawing
or particulars submitted by him even if these have been approved by the Bank.
The drawings will be scrutinized by the Bank and returned to the tenderer within

two weeks of receipt, duly approved or with observations.

Taxes and subsidies:

1 The prices quoted for the work shall include GST and other applicable taxes or
any other taxes/duties imposed by Central /State Government/ Local Bodies,
charges for labour, transport, insurance charges etc till the work is finally handed
over to the Bank. If the Bank is required to discharge the liability of any taxes
on the transaction like TDS(IT), TDS(GST), Service Tax under reverse
mechanism or any other similar taxes, which is or becomes payable by the
Bank, the same shall be deducted from the bills of the contractor. If the Tenderer
fails to include such taxes and duties in the tender, no claim thereof will be
entertained by the Bank afterwards. As per Indian laws, income tax and works

contract tax/GST etc. whatever applicable will be deducted at source.

2.34.2 The rates quoted for the work shall be firm till handing over of all the systems.

No claim in respect of any statutory variations in the existing tax/duties/

imposition of new tax etc. shall be entertained during execution of the work.

2.34.3 Any statutory variations in the existing tax rates/ imposition of new tax applicable

2.35

the Comprehensive Annual Maintenance Contract shall be adjusted during the
AMC period from the date of such variations, subject to submission of

documentary evidence for the same along with the claim.

Import and Export License
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2.35.1 Import Licence, if required, will be obtained by the Tenderer. All necessary
documents/fees required to be submitted/paid to the relevant authorities, for

obtaining the import licence shall be the sole responsibility of the tenderer.

2.35.2 The Tenderer shall obtain and maintain the necessary license for importing
machines into India from the competent authorities and shall pay all costs and
fees connected therewith. Failure to obtain and maintain licence shall not be
considered as Force Majeure. In case the Tenderer fails to obtain or maintain
the licenses, or if the licenses are withdrawn, the tenderer shall restore them
within two months from the date of such cancellation/withdrawal. If the tenderer
fails to restore the licence, the Bank shall have the right to cancel the contract
in whole or in part and the Tenderer shall forthwith return to the Bank all the
amounts paid by the Bank to the Tenderer in respect of the supplies and
services cancelled, together with all damages suffered by the Bank. In this

regard the decision of the Bank shall be final and binding.

2.36 Inspection of materials/work at site

2.36.1 Before dispatching the equipment to site, the equipment may be inspected by
the Bank's Engineer-In-Charge of the project at the manufacturers' works and
then cleared for shipment. The contractor shall offer to the inspector, at
contractor’s cost all reasonable facilities as may be necessary for inspection
and satisfying himself, that the equipment is being or have been manufactured
in accordance with specifications laid down in the particular specifications
attached to this tender document. All the expenditure for Bank’s engineer visit
and stay shall be borne by the Bank. The Bank’s engineer shall inspect the

materials at site also after delivery before the same is used in the work.

2.36.2 The Bank's engineer shall have free and full access at any time during execution
of the contract to the contractor's works or site in case of the execution of work
for the aforesaid purpose, and he may require the contractor to make
arrangements for inspection of work or any part thereof or any material at his
premises or at any other place specified by the Bank's Engineer and if the
contractor has been permitted to employ the service of a sub-contractor, reserve

to the Bank's Engineer a similar right.

35



2.36.3 The above will, however, not in any way absolve the contractor of his

responsibility about proper performance of the system/ components after

erection and commissioning at the designated place.

2.36.4 The Bank's Engineer shall have the power-

2.37

a) Before any equipment or part thereof are submitted for inspection to certify
that they or any portion thereof are not in accordance with the contract owing
to adoption of any unsatisfactory method of manufacture.

b) To reject any equipment or parts submitted as not being in accordance with
the specification.

c) To reject the whole of the equipment tendered for inspection, if after
inspection of such portion thereof as he may in his discretion think fit, he is
satisfied that the same is unsatisfactory; and

d) To mark the rejected equipment or parts with a rejection mark so that it may

easily be identified if re-submitted.

Consequence of rejection: If on the equipment or a part thereof, being rejected

by the Bank's Engineer, the contractor fails to make satisfactory supplies or
rectify the faulty work thus executed within the stipulated period of
delivery/completion period, the Bank shall be at liberty to:

i) Allow the contractor to re-submit the equipment or parts in replacement
of those rejected, within a time to be specified, the contractor bearing the cost
of freight if any, on such replacement without being entitled to any extra
payments on that account; or

ii) Purchase/execute or authorise the purchase/execution of quantity/work
of the equipment or parts rejected or others of a similar description (when
equipment or parts exactly complying with specifications are not, in the opinion
of the Bank which shall be final, readily available) to the contractor at his risk
and cost and without affecting the contractor's liability as regards supply under
the contract; or

iii) Cancel the contract and purchase/execute or authorise the
purchase/execution of the equipment or others of a similar description (when

equipment or parts exactly complying with specifications are not in the opinion
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2.38

Date:

Place:

of the Bank, which shall be final, readily available) at the risk and cost of the
contractor. In the event of action being taken under such clause (ii) above or

this clause, the provision of delivery clause applies as far as applicable.

Bank's Engineer's decision as to rejection final: - The Bank's Engineer's

decision as regards the rejection shall be final (in writing) and binding on the

contractor subject to contractor's appeal.

Signature of the firm

(By a person holding the Authority/Power of attorney)
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Interpretation Clause

1.

(@)

Section-lll

The Conditions Hereinbefore Referred To

In construing these Conditions, the Specifications, Schedule of Quantities and
Contract Agreement, the following words shall have the meanings herein
assigned to them except where the subject or context otherwise required.

“Employer”

“Contractor”

(in the case of a

partnership)

(in the case of

individual)

(in the case of
Company)

“Site”

“This Contract”

“Notice in writing”

“Act
Insolvency”

“Net Prices”

of

Shall mean The Reserve Bank of India and shall include its
assigns and successors.

“Contractor” shall mean
and

trading in the name and style

of and having a place of
business at and shall include the

partners for the time being of the said firm and the legal

representatives of a deceased partner.

“Contractor” shall mean Shri

trading in the name and style of
and shall include his

heirs, successors and legal representatives.

“Contractor” shall mean a
company incorporated under and
having its registered office at and shall include
its successors and assigns.

Shall mean the site of the contract works including any
building and erections thereon and any other land
(inclusively) as aforesaid allotted by the Employer for the
Contractor’s use.

Shall mean the Articles of Agreement, the Special
Conditions, the Conditions, the Appendix, the Schedule of
Quantities and Specifications etc. attached hereto and duly
signed.

Or written notice shall mean a notice in written, typed or
printed characters sent (unless delivered personally or
otherwise proved to have been received) by registered post
to the last known private or business address to have been
received when in the ordinary course of post it would have
been delivered.

Shall mean any Act of Insolvency as defined by the
Presidency Towns Insolvency Act or the Provincial
Insolvency Act or any Act amending such original.

If in arriving at the contract amount, the Contractor shall have
added to or deducted from the total of the items in the Tender
any sum, either as a percentage or otherwise, then the net
price of any item in the tender shall be the sum arrived at by
adding to or deducting from the actual figure appearing in the
Tender as the price of that item a similar percentage or
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proportion of the sum so added or deducted by the
Contractor the total amount of any Prime Cost items and
provisional sums of money shall be deducted from the total
amount of the tender. The expression “net rates” or “net
prices” when used with reference to the contract or accounts
shall be held to mean rates or prices so arrived at.

(h)  “The works” Shall mean the Supply, Installation, Testing and
Commissioning of 2 x 3.5 TR Precision AC units for CCTV
server room at the Bank’s Main Office Building in Chandigarh
as provided herein.

Word importing persons include firms and corporations. Word importing the singular
only also include the plural and vice-versa where the context requires.

Contractor ’s Duties
2. Contractor’s duties include the following:

a) Provide and pay for labour, materials and equipment, tools, construction equipment
and machinery and other facilities and services necessary for the proper execution and
completion of the specified works.

b) Secure and pay for required permits, statutory workmen’s compensation insurance,
fees and licenses necessary for proper execution and completion of required work.

c) Give required notices.

d) Promptly submit written notice to the Employer of observed variance of this
Specification from legal requirements.

e) Enforce strict discipline and good order among employees. Do not employ persons
unskilled in assigned task.

Variations to be approved by Employer

3. The Contractor shall submit a statement of variations giving a quantity and rates
duly supported by analysis of rates, vouchers etc. The rates on scrutiny and final
acceptance by the Employer shall form a supplementary tender. The Employer shall not
be liable for payment of such variations until these statements are sanctioned by it.

Drawings, Schedule of Quantities & Agreement

4.The Contract shall be executed in duplicate and the Contractor shall be entitled to one
executed copy for his use. Before the issue of the final certificate to the Contractor, he
shall forthwith return to the Employer all Drawings and Specifications.

Work sequence

5. The successful Contractor shall include all costs in the tender to complete the
works in the time schedule as given by him in the work schedule table. By submitting a
tender, the Contractor agrees that they have reviewed the project specifications and
drawings, toured the jobsite, and will complete all work in accordance with the overall
time frame of 20 weeks as per the approved schedule. The schedule time frame starts
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after a notice to proceed or contract is received from the Employer. The Contractor shall
provide a detailed construction schedule, in accordance with the time frame approved
as per the work task schedule, prior to award of the project.

Contractor's use of Estate

6. The site of the work is an occupied building. Contractor's use of Estate shall
be subject to following: -

o Confine operations at the site to areas permitted by law, ordinances, permits,
Specification, and Employer’s specific instructions.

o Do not unreasonably encumber the site with materials or equipment. Staging
area shall be located as directed by the Employer.

. Assume full responsibility for protection and safekeeping of tools and products
stored on or off Estate.

. Move stored products which interfere with operations of building or the
operations of other trades.

. Obtain and pay for use of additional storage or work areas needed for
operations.

Contractor to provide everything necessary at his cost

7. The Contractor shall provide at his cost, everything necessary for the proper execution
of the works according to the intent and meaning of the Drawings, Schedule of
Quantities and Specifications taken together whether the same may or may not be
particularly shown or described therein provided that the same can reasonably be
inferred therefrom, and if the Contractor finds any discrepancy in the Drawings or
between the Drawings, Schedule of Quantities and Specifications, he shall
immediately and in writing refer same to the Employer who shall decide which is to be
followed. The Contractor shall provide all works under this specification in full
accordance with Health and Safety Regulations.

No disruption to normal office functions

8. This project is a Precision AC unit installation work in an existing building. It is
essential that the Contractor gives special attention and priority to all matters
concerning safety, protection from dust and loose materials, reduction of noise levels,
protection from water and air infiltration into building, and maintenance of neat and
orderly conditions in and around work areas inside and outside of building. Packaging,
scrap materials and demolition debris shall be promptly removed from the building and
site on a daily basis.

9. If the contract includes works, which will be disruptive and would be dangerous
to building occupants, said works shall be performed during hours as the Employer
dictates. Examples of such work include, without limitation, saw cutting of concrete,
jack hammering, welding, metal cutting, pouring concrete over occupied portions of the
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building. The Contractor shall perform such work during Employer dictated hours and
shall include all costs in its tender.

10 The Contractor shall keep noise levels below 75 dB during normal building
hours. When it is necessary to produce noise above this level, the Contractor shall
advise the Employer of such needs and times will be scheduled as directed. The
Contractor shall anticipate any excessive noise generating procedures and include an
allowance for it in the tender.

Protection of Work and Property

11 The Contractor shall install a suitable protective covering on all finished floors in areas
where the works are being performed. No material handling equipment shall be
permitted on or over finished floors unless said floors have been protected in a
manner approved by the Employer. Any damage to building finishes caused by the
Contractor shall be refinished at no additional cost to the Employer. The Contractor
shall take photographs of any adjacent finishes that may be damaged during the
works for a photographic record.

Authorities, Notices and Patents

12. The Contractor shall conform to the provisions of any Act of the Legislature relating
to the works, and to the regulations and bye-laws of any authority, and of electric
supply and other companies and/or authorities with whose systems, the installation
is proposed to be connected and shall, before making any variations from the
Drawings or Specifications that may be necessitated by so conforming, give to the
Employer, written notice, specifying the variation proposed to be made and the
reason for making it and apply for instructions thereon. In case the Contractor shall
not receive such instructions within ten days, he shall proceed with the work
conforming to the provisions, regulations or bye-laws, in question, and any variation
so necessitated shall be dealt with under Clause No. 20 thereof.

The Contractor shall bring to the attention of the Employer, all notices required by the
said Acts, regulations or bye-laws to be given to any authority and pay to such
authority, or to any public office, all fees that may be properly chargeable in respect of
the works, and lodge the receipts with the Employer.

The Contractor shall indemnify the Employer against all claims in respect of rights, and
shall defend all actions arising from claims, and shall himself pay all royalties, license
fees, damages, cost and charges of all and every sort that may be legally incurred in
respect thereof.

Setting out of work

13. The Contractor shall set out the works and shall be reasonable for the true and perfect
setting out of the same and for the correctness of the positions, levels, dimensions,
and alignment of all parts thereof. If at any time any error in this respect shall appear
during the progress of the works within a period of one year from the completion of
the works, the Contractor shall, if so required, at his own expense, rectify such error
to the satisfaction of the Employer.
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14.

Materials and workmanship to conform the descriptions

All materials and workmanship shall so far as procurable be of the respective kinds
described in the Schedule of Quantities and/or Specifications and in accordance with
the Employer’s instructions, and the Contractor shall upon the request of the Employer
furnish him with all invoices, accounts receipts and other vouchers to prove that the
materials comply therewith. The Contractor shall at his own cost arrange for and/or
carry out any test of any materials which the Employer may require.

Contractor’s superintendence and representative on the works

15. The Contractor shall give all necessary personal superintendence during the

16.

17.

execution of the works, and as long thereafter as the Employer may consider
necessary until the expiration of the “Defects Liability Period” stated in the Appendix
hereto. The Contractor shall also during the whole time the works are in progress,
employ a competent representative who shall be constantly in attendance at the
works while the men are at work. Any directions, explanations, instructions or notices
given by the Employer to such representative shall be held to be given to the
Contractor.

Dismissal of Workmen

The Contractor shall on the request of the Employer, immediately dismiss from the
works, any person employed thereon by him who may, in the opinion of the Employer,
be incompetent or misconduct himself and such persons shall not be again employed
on the works, without the permission of the Employer.

Access to Works

The Employer and their respective representatives shall at all reasonable times have
free access to the works and/or the workshops, factories or other places where
materials are lying or from which they are being obtained and the Contractor shall give
every facility to the Employer and their representatives necessary for inspection and
examination and test of the materials and workmanship. No person not authorised by
the Employer except the representatives of public authorities shall be allowed on the
works at any time.

Assistant Manager (Tech)/ J.E (Elec)

18. The term “Assistant Manager (Tech) / J.E (Elect)’ shall mean the person
appointed and paid by the Employer to inspect the works, the Contractor shall afford
the Assistant Manager (Tech) / J.E (Elect), every facility and assistance for inspecting
the works and materials and for checking and measuring time and materials. The
Assistant Manager (Tech) / J.E (Elec) shall have power to set out works or to revoke,
alter, enlarge or relax any requirements of the Contract or to sanction any work,
additions, alterations, deviations or omissions or any extra work whatever, except in
so far as such authority may be specially conferred by a written order with the prior
concurrence in writing of the Employer.
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20.

2

2

The Assistant Manager (Tech) / J.E (Elec) or any representative of the Employer shall
have power to give notice to the Contractor or to his representative of non-approval of
any work or materials and such work shall be suspended or the use of such materials
shall be discontinued by the Assistant Manager(Tech) / J.E (Elec) but such
examination shall not in any way exonerate the Contractor from the obligation to
remedy any defects which may be found to exist at any stage of the works or after the
same is completed.

Assignments and Sub-letting

. The whole of the works included in the Contract shall be executed by the Contractor
and the Contractor shall not directly or indirectly transfer, assign or under-let the
Contract or any part share thereof or any interest therein without the prior written
consent of the Employer, and no undertaking shall relieve the Contractor from the full
and entire responsibility of the Contract or from active superintendence of the works
during their progress.

No alteration, omission or variation shall vitiate this Contract but in case the Employer
thinks proper at any time during the progress of the works to make any alterations in
or additions to or omissions from the works or any alteration in the kind or quality of
the materials to be used therein and shall give notice thereof in writing under his hand
to the Contractor, the Contractor shall alter, add to or omit from, as the case may be,
in accordance with such notice but the Contractor shall not do any work extra to or
make any alterations or additions to or omissions from the works or any deviation
from any of the provisions of the Contract, Stipulation, Specifications or Contract
Drawings without the previous consent in writing of the Employer and the value of
such extras, alterations, additions or omissions shall in all cases be determined with
the prior approval in writing of the Employer in accordance with the provisions of
Clause 24 hereof, and the same shall be added to or deducted from the Contract
Amount, as the case may be, accordingly.

Schedule of Quantities

1. The Schedule of Quantities, unless otherwise stated, shall be deemed to have been
prepared in accordance with the Standard Method of Measurement.

Any error in description or in quantity or in omission of items from the Schedule of
Quantities shall not vitiate this contract but shall be rectified and the value thereof
as ascertained under Clause 24 hereof, shall be added to, or deducted from the
Contract Amount (as the case may be) provided that no rectification of errors, if any,
shall be allowed in the Contractor’s Schedule of Rates.

Sufficiency of Schedule of Quantities

2. The Contractor shall be deemed to have satisfied himself before tendering as to the
correctness and sufficiency of his tender for the works and of the prices stated in
the Schedule of Quantities and/or the Schedule of Rates and Prices which rates and
prices shall cover all his obligations under the Contract, and all matters and things
necessary for the proper completion of the works.
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Measurement of Works

23.

The Assistant Manager (Tech) / J.E (Elec) may from time to time intimate to the

Contractor and the Employer that he requires the works to be measured, and the
Contractor shall forthwith attend or send a qualified Agent to assist the Assistant
Manager (Tech) / J.E (Elec) in taking such measurements and calculations and to
furnish all particulars or to give all assistance required by any of them.

Should the Contractor not attend or neglect or omit to send such Agent, then the
measurement taken by the Assistant Manager (Tech) / J.E (Elec) shall be taken to be
correct measurements of the works. Such measurements shall be taken in
accordance with the Mode of Measurement detailed in the Specifications.

The Contractor or his Agent may at the time of measurement take such notes and
measurements as he may require.

All authorised extra works, omissions and all variations made with the prior approval
in writing of the Employer shall be included in such measurements.

Prices for extra etc. ascertainment of

(a)

(b)

(c)

(d)

(i)  The net rates or prices in the original tender shall determine the valuation
of the extra work where such extra work is of similar character and
executed under similar conditions as the work priced therein.

(i)  Rates for all items, wherever possible, should be derived out of the rates
given in the Priced Schedule of Quantities.

The net prices of the original tender shall determine the value of the items
omitted, provided if omissions vary the conditions under which any remaining
items of works are carried out, the prices for the same shall be valued under
sub-clause (c) hereof.
Where the extra works are not of similar character and/or executed under similar
conditions as aforesaid or where the omissions vary the conditions under which
any remaining items of works are carried out or if the amount of any omission or
additions relative to the amount of the whole of the Contract works or to any part
thereof shall be such that in the opinion of the Employer the net rate or price
contained in the Priced Schedule of Quantities or tender or for any item of the
works involves loss or expense beyond that reasonably contemplated by the
Contractor or is by reason of such omission or addition rendered unreasonable
or inapplicable, the Employer shall fix such other rate or price as in the
circumstances he shall think reasonable and proper.
Where extra work cannot be properly measured or valued, the Contractor shall
be allowed day work prices at the net rates in accordance with the local day
work rates and wages for the district, provided that in either case vouchers
specifying the daily time and materials employed, be delivered for verification to
the Employer at or before the end of the week following that in which the work
has been executed plus 15% towards establishment charges, contractor’s
overhead and profits.
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The measurement and valuation in respect of the Contract shall be completed
within the “period of final measurement” stated in the Appendix, or if not stated,
then defined in Clause 30 hereof.

24. The Contractor may, when authorised by Employer, add to, omit from, or vary the
works shown upon the drawings, or described in the Specification, or included in the
Schedule of Quantities, but the Contractor shall make no addition, omission or
variation without such authorisation or direction. A verbal authority or direction by the
Employer shall, if confirmed by him in writing within seven days, be deemed to have
been given in writing.

No claim for any extra shall be allowed unless it shall have been executed under
provisions of Clause 12 hereof with the concurrence of the Employer as herein
mentioned. Any such extra is herein referred to as authorised extra and shall be made
in accordance with the following provisions.

Unfixed materials when taken into account to be the property of the Employer

25. Where in any Certificate (of which the Contractor has received payment) the
Employer has included the value of any unfixed materials intended for and/or placed
on or adjacent to the works, such materials shall become the property of the
Employer and they shall not be removed except for use upon the works, without the
written authority of the Employer. The Contractor shall be liable for any loss of or
damage to such materials.

Removal of improper work

26. The Employer shall, during the progress of the works, have power to order in writing
from time to time the removal from the works within such reasonable time or times,
as may be specified in the order, of any materials which in the opinion of the
Employer are not in accordance with the Specifications or the instructions of the
Employer, the substitution of proper materials, and the removal and proper re-
execution of any work executed with materials or workmanship not in accordance
with the Drawings and Specifications or instruction, and the Contractor shall
forthwith carry out such order at his own cost. In case of default on the part of the
Contractor to carry out such order, the Employer shall have the power to employ
and pay the other persons to carry out the same, and all expenses consequent
thereon, or incidental thereto shall be borne by the Contractor, or may be deducted
by the Employer from any moneys due, or that may become due, to the Contractor.

Defects after virtual completion

27. Any defect, shrinkage, settlement or other faults which may appear within the
“Defects Liability Period” stated in the Appendix hereto, if none stated, then within
12 months after the virtual completion of the works, arising in the opinion of the
Employer from materials or workmanship not in accordance with the contract, shall
upon the directions in writing of the Employer, and within such reasonable time as
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shall be specified therein, be amended and made good by the Contractor, at his
own cost and in case of default, the Employer may employ and pay other persons
to amend and make good such defects, other faults, and all damages, loss and
expenses consequent thereon or incidental thereto shall be made good and borne
by the Contractor and such damage, loss and expenses shall be recoverable from
him by the Employer or may be deducted by the Employer from any moneys due or
that may become due to the Contractor, or the Employer may in lieu of such
amending and making good by the Contractor deduct from any money due to the
Contractor a sum to be determined by the Employer equivalent to the cost of
amending such work and in the event of the amount retained as Security Deposit
being insufficient, recover the balance from the Contractor, together with any
expenses the Employer may have incurred in connection therewith. Should any
defective work have been done or material supplied by any Sub-Contractor
employed on the works who has been nominated or approved by the Employer as
provided in various clauses hereof, the Contractor shall be liable to make good in
the same manner as if such work or material had been done or supplied by the
Contractor and been subject to the provisions of this Clause and Clause 2 hereof.
The Contractor shall remain liable under the provision of this Clause,
notwithstanding the signing of any certificate or the passing of any accounts, by the
Employer.

Certificate of virtual completion and Defects Liability Period

28. The works shall not be considered as completed until the Employer has certified in
writing that they have been virtually completed. The Defects Liability Period shall
commence from the date of such Certificate.

Nominated Sub-Contractor

29.

All Specialists, Merchants, Tradesman and others executing any work of
supplying and fixing any goods, for which prime cost prices or provisional sums
are included in the Schedule of Quantities and/or Specifications, who may be
nominated or selected by the Employer are hereby declared to be Sub-
Contractors employed by the Contractor and are herein referred to as nominated
Sub-Contractors.

No nominated Sub-Contractors shall be employed on or in connection with the
works against whom the Contractor shall make reasonable objection or (save
where the Employer and Contractor shall otherwise agree) who will not enter into
Contract providing.

(@) That the nominated Sub-Contractors shall indemnify the Contractor
against the obligation in respect of the Sub-Contractor as the Contractor
is under in respect of this Contract.

(b)  That the nominated Sub-Contractor shall indemnify the Contractor
against claims in respect of any negligence by the Sub-Contractor, his
servants or agents or any misuse by him or them of any scaffolding or
other plant, the property of the Contractor or under any Workmen’s
Compensation Act in force.
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(c) Payment shall be made to the nominated Sub-Contractor within fourteen
days provided that all nominated Sub-Contractor’'s accounts included in
previous Certificates have been duly discharged, in default whereof, the
Employer may pay the same and deduct the amount thereof from any
sums due to the Contractor. The exercise of this power shall not create
privity of contract as between Employer and Sub-Contractor.

Other persons employed by Employer

30.

The Employer reserves the right to use the Estate and any portions of the site
for the execution of any work not included in this Contract, which it may desire
to have carried out by other persons, and the Contractor shall allow all
reasonable facilities for the execution of such work but shall not be required to
provide any plant or materials for the execution of such work. Such work shall
be carried out in such manner as not to impede the progress of the works
included in the Contract and the Contractor shall not be responsible for any
damage or delay which may happen to or occasioned by such work.

Insurance in respect of damage to person and property

31.

The Contractor shall be reasonable for all injury to persons, animals or things,
and for all structural and decorative damage to property which may arise from
the operation or neglect of himself or of any nominated Sub-Contractor or any
employee or either, whether such injury or damage arises from carelessness,
accident or any other cause whatever, in any way connected with the carrying
out of this Contract. This liability under this clause shall be held to include inter
alia any damage to buildings, whether immediately adjacent or otherwise, and
any damage to roads, streets, footpaths, bridges or ways as well as all damage
caused to the buildings and other structures and works forming the subject
matter of this Contract. The contractor shall also be responsible for any damage
caused to the buildings and other structures and works forming the subject
matter of this Contract by frost, rain, wind or other inclemency of weather. The
Contractor shall indemnify and keep indemnified the Employer and hold him
harmless in respect of all and any loss and expenses arising from any such injury
or damage to persons or property as aforesaid and also against any claim made
in respect of injury or damage, whether under any Statute or otherwise and also
in respect of any award of compensation or damages consequent upon such
claim. The contractor shall, at his own expense, effect and maintain till issue of
the completion certificate under this contract, with an insurance company
approved by the Employer, an All Risks Policy for insurance for an amount equal
to the amount of the contract including earthquake risk in the joint names of
the Employer and the contractor (the name of the RBI being placed first in
the policy) against all risks as per the standard all risk policy for
contractors and deposit such policy or policies with the employer before
commencing the works. The Contractor shall reinstate all damage of every sort
mentioned in this Clause, so as to do delivery of the whole of the Contract works
complete and perfect in every respect and so as to make good or otherwise
satisfy all claims for damage to the property of third parties. The Contractor shall
also indemnify and keep indemnified the Employer against all claims which may
be made against the Employer by any person/ member of the public or other
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third party in respect of anything which may arise in respect of the works or in
consequence thereof and shall at his own expense arrange to effect and
maintain, until the completion of the Contract, with an Insurance company
approved by the employer a policy of Insurance in the joint names of the
Employer and the Contractor (the name of the former being placed first in
the policy) against such risks and deposit such Policy or Policies with the
Employer before commencement of the work. The minimum limit of coverage
under the policy shall be as defined elsewhere under General instructions to the
tenderer. The Contractor shall also similarly indemnify the Employer against all
claims which may be made upon the Employer whether under the Workmen
Compensation Act or any other statute in force during the currency of this
contract or at Common Law in respect of any employee of the Contractor or any
Sub-Contractor and shall at his own expenses effect and maintain, until the
completion of the Contract, with an Insurance company approved by the
employer a policy of Insurance in the joint names of the Employer and the
Contractor( the name of the former being placed first in the policy) against
such risks and deposit such Policy or Policies with the Employer from time
to time during the currency of the Contract. In default of the contractor
ensuring as provided above, the employer may so ensure and may deduct the
premiums paid from any money due or which may become due to the contractor.

The Contractor shall be responsible for any liability which may be excluded from
the Insurance Policies above referred to and also for all other damages to any
person, animal or property arising out of and incidental to the negligent or
defective carrying out of this Contract, whatever may be the reasons due to
which the damage shall have been caused. He shall also indemnify and keep
indemnified the Employer in respect of all and any costs, charges or expenses
arising out of any claim or proceedings relating to the works and also in respect
of any award of compensation or damages, arising therefrom. Without prejudice
to the other rights of the employer against contractor in respect of such default,
the Employer shall be entitled to deduct from any sums payable to the Contractor
the amount of any damage, compensation, costs, charges and other expenses
paid by the employer and which are payable by the contractor under this clause.
The contractor shall upon settlement by the insurer of any claim made against
the insurer pursuant to a policy taken under this clause proceed with due
diligence to rebuild or repair the works destroyed or damaged. In this event all
the money received from the insurer in respect of such damage shall be paid to
the contractor and the contractor shall not be entitled to any further payments in
respect of the expenditure incurred for rebuilding or repairing of the materials or
goods destroyed or damaged.

The contractor, in case of re-building or reinstatement after damage shall be
entitled to such extension of time for completion as the Employer may deem fit,
but shall, however, not be entitled to reimbursement by the employer of any
shortfall or deficiency in the amount finally paid by the insurer in settlement of
any claim arising as set out herein.

Without prejudice to his liability under this clause, the contractor shall also cause
all nominated sub-contractors to effect, for their respective portions of works
similar policies of insurance in accordance with the provisions of this clause and
shall produce or cause to produce to the employer such policies. The contractor
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shall not permit a nominated sub-contractor to commence work at site unless
said insurance policies are submitted. In the event of failure, of the sub-
contractor to take out such policy or policies of insurance before commencing
the works at site, the contractor shall be responsible for any claim or damage
attributable to the said sub-contractor.

33. Date of Commencement and Completion: The Contractor shall be allowed
admittance to the site on the “Date of Commencement” stated in the Appendix hereto
or such later date as may be specified by the Employer and he shall thereupon and
forthwith begin the works and shall regularly proceed with and complete the same
(except such painting or other decorative work as the Employer may desire to delay)
on or before the “Date of Completion” stated in the Appendix subject nevertheless to
the provisions for extension of time hereinafter contained.

34. Damages for Non-completion:

If the Contractor fails to complete the work by the date as stipulated in the Contract or
within any extended time under relevant Clause and the Employer certifies in writing
that in her/ his opinion the same ought reasonably to have been completed, the
Contractor shall pay the Employer the sum named as “Liquidated Damages” to be levied
at 0.25% per week of the cost of work executed, subject to a maximum of 10% of the
Contract amount for the period during which the said works shall so remain incomplete
and the Employer may deduct such damages from any moneys due to the Contractor.

35. Delay And Extension of Time

If in the opinion of the Employer, the works be delayed (a) by force majeure or (b) by reason
of any exceptionally inclement weather or (c) by reason of proceedings taken or threatened
by or dispute with adjoining or neighbouring owners or public authorities arising otherwise
than through the Contractor’s own default or (d) by the works or delays of other Contractors
or Tradesmen engaged or nominated by the Employer and not referred to in the Schedule
of Quantities, and/or Specification or (e) by reason of Employer’s instructions or (f) by reason
of civil commotion, local combination of workmen or strike or lock-out affecting any of the
building trades or(g) in consequence of the Contractor not having received in due time,
necessary instructions from the Employer for which he shall have specifically applied in
writing or (h) from other causes which the Employer may certify as beyond the control of
Contractor or (i) in the event the value of the work exceeds the value of the Priced Schedule
of Quantities owing to variation, make a fair and reasonable extension of time for completion
of the Contract works,, in case of such strike or lock-out the Contractor shall nevertheless
constantly use his endeavours to prevent delay and shall do all that may reasonably be
required to the satisfaction of the Employer to proceed with work.

Failure by Contractor to comply with Employer’s instructions:

36. If the Contractor after receipt of written notice from the Employer requiring compliance
within ten days fails to comply with such further drawings/ instructions and the
Employer may employ and pay other persons to execute any such work whatsoever
that may be necessary to give effect thereto, and all costs incurred in connection
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therewith shall be recoverable from the Contractor by the Employer as a debt or may
be deducted by him from any moneys due to the Contractor.

Termination of Contract by the Employer:

37. If the Contractor being an individual or a firm commits any “act of insolvency”, or shall
be adjudged an insolvent or being an Incorporated Company shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to the supervision of the Court and the Official Assignee or the
Liguidator, in such acts of insolvency or winding up, as the case may be, shall be
unable, within seven days after notice to him requiring him to do so, to show the
reasonable satisfaction of the Employer that he is able to carry out and fulfil the
Contract and to give security therefor, if so required by the Employer.

Or if the Contractor (whether an individual, firm or Incorporated Company) shall suffer
execution or other process of Court attaching property to be issued against the
Contractor,

Or shall suffer any payment under this Contract to be attached by or on behalf of any
of the creditors of the Contractor,

Or shall assign or sublet this Contract without the consent in writing of the
Employer first had and obtained,

Or shall charge or encumber this Contract or any payments due or which may
become due to the Contractor hereunder,

Or if the Employer determine that the Contractor

(i) has abandoned the Contract, or

(i) has failed to commence the works, or has without any lawful excuse
under those Conditions suspended the progress of the works for 14 days
after receiving from the Employer notice to proceed, or

(iii) has failed to proceed with the works with such due diligence and failed
to make such due progress as would enable the works to be completed
within the time agreed upon, or

(iv) has failed to remove materials from the site or to pull down, and replace
work for seven days after receiving written notice that the said materials
or work were condemned and rejected by the Employer under these
Conditions or

(v) has neglected or failed persistently to observe and perform all or any of
the acts, matters or things by the Contract to be observed and performed
by the Contractor for seven days after written notice shall have been
given to the Contractor requiring the Contractor to observe or perform the
same.

Then and in any of the said cases, the Employer may notwithstanding any previous
waiver, after giving seven days’ notice in writing to the Contractor, determine the
Contract and liabilities of the Contractor, the whole of which shall continue in force
fully as if the Contract had not been so determined, and as if the works subsequently
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executed had been executed by or on behalf of the Contractor and further, the
Employer by his agents or servants may enter upon and take possession of the works
and all plant, tools, scaffoldings, machinery and materials lying upon the Estate or
the adjoining lands or roads, and use the same as his own property or may employ
the same by means of his own servants and workmen in carrying on and completing
the works or by employing any other Contractor or other person or persons to
complete the works, and the Contractor shall not in any way interrupt or do any act,
matter or thing to prevent or hinder such other contractor or other person or persons
employed for completing and finishing or using the materials and plant for the works.
When the works shall be completed or as soon thereafter as convenient, the
Employer shall give a notice in writing to the Contractor to remove his surplus
materials and plant, and should the Contractor fail to do so within a period of fourteen
days after receipt thereof by him, the Employer may sell the same by public auction,
and give credit to the Contractor for the net amount realised. The Employer shall
thereafter ascertain and certify in writing under his hand what (if anything) shall be
due or payable to, or by the Employer, for the value of the said plant and materials
so taken possession of by the Employer and the expense or loss which the Employer
shall have been put to in procuring the works to be completed, and the amount, if
any, owing to the Contractor and the amount which shall be so certified shall
thereupon be paid by the Employer to the Contractor or by the Contractor to the
Employer, as the case may be, and the decision of the Employer shall be final and
conclusive between the parties.

Termination of Contract by Contractor:

38. If payment of the amount payable by the Employer under certificate of the Bank’s
engineer shall be in arrears and unpaid for thirty days after notice in writing requiring
payment of the amount as aforesaid shall have been given by the Contractor to the
Employer or if the Employer shall repudiate the Contract, or if the works be stopped
for three months under the order of the Employer or by any injunction or other order
of any Court of Law, then and in any of the said cases, the Contractor shall be at
liberty to determine the Contract by notice in writing to the Employer and he shall be
entitled to recover from the Employer, payment for all works executed and for any
loss he may sustain upon any plant or materials supplied or purchased or prepared
for the purpose of the Contract.

In arriving at the amount of such payment, the net rates contained in the Contractor’s
original Tender shall be followed, or where the same may not apply, valuation shall
be made in accordance with Clause 24 hereof.

Certificates and Payments:

39. The Contractor shall be paid by the Employer from time to time by instalments under
Interim Certificate to be issued by the Bank’s engineer on account of the works
executed, work to the approximate value named in the Appendix as “Value of work
for Interim Certificates” (or less at the reasonable discretion of the Employer) has
been executed in accordance with this Contract. The Employer may, at his discretion,
include in the Interim Certificate such amount as he may consider proper on account
of materials delivered upon the site by the Contractor for use in the works. And when
the works have been virtually completed and the Employer shall have certified in
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writing that they have been completed, the contractor shall be paid the balance
amount by the employer in accordance with the certificate to be issued by the Bank’s
engineer. The Contractor shall be entitled to the release of the Bank guarantee
towards Security Deposit in accordance with the Final certificate to be issued in
writing by the Employer at the expiration of the period referred to as “the Defects
Liability Period” in the Appendix hereto from the date of Virtual Completion or as soon
after the expiration of such period as the works shall have been finally completed and
defects made good according to the true intent and meaning hereof, whichever shall
last happen, provided always that the issue by the Employer of any certificate
during the progress of the works at or after their completion shall not relieve the
Contractor from his liability under Clause 2 and 27 nor relieve the Contractor of his
inability in cases of fraud, dishonesty or fraudulent concealment relating to the works
or materials or to any matter dealt within the Certificate, and in case of all defects and
insufficiencies in the works or materials, which a reasonable examination would not
have disclosed. No Certificate shall of itself be conclusive evidence that any works or
materials, to which it relates, are in accordance with the Contract neither will the
Contractor have a claim for any amounts which the Employer might have certified in
any interim bill and paid by the Employer and which might subsequently be
discovered as not payable and in this respect the Employer’s decision shall be final
and binding.

The Employer shall have power to withhold any Certificate if the works or any parts
thereof are not being carried out to his satisfaction.

The Employer may by any Certificate make any correction in any previous certificate
which shall have been issued by him.

Payments shall be made within the period named in the Appendix as “Period for
honouring Certificates” after such Certificates have been delivered to the Employer.

Delayed Payment:

40. Any amounts payable by the Employer to the Contractor if not paid within the “Period
for honouring Certificates” named in the Appendix, carry interest at the rate named
in the Appendix as the “Rate of interest for delayed payment” from the date upon
which such sum ought to have been paid by the Employer until the payment.

Matters to be finally determined by Employer:

41. The decision, opinion, direction, Certificate (except for payment), with respect to all
or any of the matter under Clauses 2, 9,14,21,23,34, 41 hereof (which matters are
herein referred to as the excepted matters) shall be final and conclusive and binding
on the parties hereto and shall be without appeal. Any other decision, opinion,
direction, Certificate or valuation of the Employer or any refusal of the Employer to
give any of the same shall be subject to the right of arbitration and review under
Clause 42 hereof in the same way in all respects (including the provision as to
opening the reference) as if it were a decision of the Employer.

Settlement of dispute by Arbitration:
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42. All disputes and differences of any kind whatever arising out of or in connection with
the contract or the carrying out of the works (whether during the progress of the
works or after the completion and whether before or after the determination,
abandonment or breach of the contract) shall be referred to and settled by the
Employer who shall state its decision in writing. Such decision may be in the form
of a final certificate or otherwise. The decision of the Employer with respect to any
of the excepted matters shall be final and without appeal as stated in Clause 41
hereof. But if either party be dissatisfied on any matter, except the excepted matter
as above, the party may within 28 days after receiving notice of such decision give
a written notice to the other party requiring that the matters in dispute be arbitrated
upon. Such written notice shall specify the matters, which are in dispute or difference
of which such written notice has been given. If both the parties agree a single
arbitrator would be appointed for the purpose. In case no agreement could be
reached on the appointment of single arbitrator, both the parties will nominate one
person each as an arbitrator on their behalf. The two arbitrators nominated by the
parties shall nominate one more person to act as third arbitrator.

The arbitrator or arbitrators, as the case may be, shall have power to open up,
review and revise any certificate, opinion, decision, requisition or notice, save in
regard to the excepted matters, referred to in the preceding clause, and to determine
all matters to dispute which shall be submitted to arbitration and of which notice shall
have been given as aforesaid.

The arbitrator or arbitrators, as the case may be, shall make his or their award within
one year (or such further extended time as may be decided by him or them as the
case may be with the consent of the parties) from the date of entering on the
reference. In case during the arbitration proceedings, the parties mutually settle or
compromise their dispute or difference, on the parties filing their joint memorandum
of the settlement or compromise, the arbitrator or the arbitrators, as the case may be,
shall make an award in terms of such settlement or compromise.

Upon any such reference, the decision on the cost incidental to the reference and
award respectively shall be in the discretion of the arbitrator or arbitrators, as the case
may be, who may determine the amount thereof or direct the same to be taxed as
between the party and party and shall direct by whom and to whom and in what
manner the same shall be borne and paid.

This submission shall be deemed to be a submission to arbitration within the meaning
of the Indian Arbitration and Conciliation Act, 1996 or any statutory modification
thereof.

The award of the arbitrator or arbitrators, as the case may be, shall be final and binding
on the parties. It is agreed that the Contractor shall not delay the carrying out of the
works by reason of any such matter, question or dispute being referred to arbitration,
but shall proceed with the works with all due diligence and shall until the decision of
the arbitrator or arbitrators is given, abide by the decision of the Bank. No award of the
arbitrator or arbitrators, as the case may be, shall relieve the Contractor of his
obligations to adhere strictly to the Bank's instructions with regard to the actual carrying
out of the works. The Employer and the Contractor hereby also agree that arbitration
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under this clause shall be a condition precedent to any right of action under the
contract.

The venue of arbitration shall be Chandigarh, INDIA.

Right of technical scrutiny of final bill:

43. The Employer shall have a right to cause a technical examination of the works and
the final bill of the Contractor including all supporting vouchers, abstracts etc. to be
made at the time of payment of the final bill. If as a result of this examination or
otherwise, any sum is found to have been overpaid or over-certified, it shall be lawful
for the Employer to recover the sum.

Employer entitled to recover compensation paid to workmen:

44. If, for any reason, the Employer is obliged, by virtue of the provision of the Workmen’s
Compensation Act,1923, or any statutory modifications or re-enactment thereof to
pay compensation to a workman employed by the Contractor in execution of the
works, the Employer shall be entitled to recover from the Contractor the amount of
compensation so paid, and without prejudice to rights of the Employer under the said
Act. The Employer shall be at liberty to recover such amount or any part thereof by
deducting it from the security deposit or from any sum due by the Employer to the
Contractor under this Contract or otherwise. The Employer shall not be bound to
contest any claim made against it under the said Act, except on the written request
of the Contractor and upon his giving to the Employer full security to the satisfaction
of the Employer for all costs for which the Employer might become liable in
consequence of contesting such claim.

Abandonment of Works:

45. If at any time after acceptance of the tender, the Employer shall, for any reasons
whatsoever, not require the whole or any part of the works to be carried out, the
Employer shall give notice in writing to the Contractor who shall have no claim to any
payment of compensation or otherwise whatsoever on account of any profit or
advantage which he might have derived from the execution of the whole works.

Return of surplus materials:

46. Notwithstanding anything contained to the contrary in any or all the Clauses of this
Contract, where any material for the execution of the Contract is procured with the
assistance of the Employer by purchases made under orders or permits or licenses
issued by Government, the Contractor shall hold the said materials economically and
solely for the purpose of the Contract and not dispose of them without the prior written
permission of the Employer and return it to the Employer, if required by the Employer,
at the price to be determined by the Employer having due regard to the condition
of the materials, the price to be determined not to exceed the purchase price thereof
inclusive of sales tax, octroi and other such levies paid by the Contractor in respect
thereof. In the event of breach of the aforesaid condition, the Contractor shall, in
addition to being liable to action for contravention of the terms of licenses or permits
and/or criminal breach of trust, be liable to the Employer for all moneys, advantages
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or profits resulting, or which in the usual courses would have resulted to him, by
reason of such breach.

Right of Employer to terminate Contract in the event of death of Contractor, if
individual

47. Without prejudice to any of the rights or remedies under this Contract, if the Contractor,
being an individual, dies, the Employer shall have the option of terminating the Contract
without incurring any liability for such termination.

Accident Reports

48. In the event of accidents of any kind, the Contractor shall furnish the Client with copies
of all accident reports. The reports shall be sent without delay and at the same time
that they are forwarded to any other parties.

Marginal Notes

49. The notes in the box and in the catch lines hereto and in the annexures hereto are
meant only for convenience of reference and shall not in any way be taken into
account in the interpretation of these presents and the annexures hereto.

Progress of Work

50. Upon award of work, the Contractor shall submit the bar chart/Gantt’'s chart for
completion schedule within 10 days from the day of issue of work order. Such chart
shall include all activities, in Contractor’s as well as in Bank’s scope, like the date of
factory inspection test, date of delivery of material at site, item wise completion of work
etc.

51. A bidder is liable for debarment/disqualification from bidding on the
following grounds:

1. If it is determined that the bidder has committed the following acts or omissions in
contravention of the code of integrity:

a. making offer, solicitation or acceptance of bribe, reward or gift or any material benefit,
either directly or indirectly, in exchange for an unfair advantage in the procurement
process or to otherwise influence the procurement process.

b. any omission or misrepresentation that may mislead or attempt to mislead so that
financial or other benefit may be obtained or an obligation avoided.

c. any collusion, bid rigging or anticompetitive behaviour that may impair the
transparency, fairness and the progress of the procurement process.

d. improper use of information provided by the procuring entity to the bidder with an
intent to gain unfair advantage in the procurement process or for personal gain.
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e. any financial or business transactions between the bidder and any official of the
procuring entity related to tender or execution process of contract: which can affect the
decision of the procuring entity directly or indirectly.

f. any coercion or any threat to impair or harm, directly or indirectly, any party or its
property to influence the procurement process.

g. obstruction of any investigation or auditing of a procurement process.

h. making false declaration or providing false information for participation in a tender
process or to secure a contract;

i. failed to disclose conflict of interest failed to disclose any previous transgressions
made in respect of the provisions of sub-clause

(i) with any public institution / entity in India or any other country during the last three
years or of being debarred by any public procuring institution / entity.

2. For any actions or omissions by the bidder other than violation of code of integrity,
which in the opinion of the Bank warrants debarment, for the reasons like supply of sub-
standard material, non-supply of material, abandonment of works, sub-standard quality
of works, failure to abide terms of the tender etc.

3. If the bidder has been convicted of an offence— (a) under the Prevention of
Corruption Act, 1988; or (b) the Indian Penal Code or any other law for the time being in
force, for causing any loss of life or property or causing a threat to public health as part
of execution of a public procurement contract.

Place:

Date: Signature of the Tenderer with Seal.
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9.

Safety Code

. The contractor shall provide necessary face masks, gloves and other necessary

protective coverings to his workers.

First-aid appliances, including adequate supply of sterilized dressings and cotton
wool, shall be maintained in a readily accessible place by the Contractors.

An injured person shall be taken to a public hospital without loss of time by the
Contractor, in cases where the injury necessitates hospitalisation.

Suitable and strong scaffolds should be provided for workmen for all works that
cannot safely be done from ground.

No portable single ladder shall be over 8 meters in length, the width between the
side rails not less than 30 cm (clear) and the distance between two adjacent rungs
shall not be more than 30 cm. When a ladder is used, an extra mazdoor shall be
engaged for holding the ladder.

Every opening in the floor of a building or a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable
fencing or railing whose minimum height shall be one metre.

No floor, roof or other part of the structure shall be as over-loaded with debris or
materials as to render it unsafe.

Workers employed on mixing and handling materials (such as asphalt, cement,
mortar or concrete, lime mortar, cleaning materials, paints & primer etc.) shall be
provided with protective footwear, rubber hand-gloves, etc.

Those engaged in welding works shall be provided with welder’s protective eye-
shields and gloves.

10. No paint containing lead or lead products shall be used except in the form of paste

or readymade paint.

11.Suitable face masks should be supplied for use by the workers when the paint is

applied in the form of spray or surface having lead paint dry rubbed and scrapped.

12. All the workers shall wear helmet & safety belts while working at site.
13.Hoisting machines and tackles used in the work, including their attachments,

anchorage and supports shall be in perfect condition.

14.The ropes used in hoisting or lowering material or as a means of suspension shall

be of durable quality and adequate strength and free from defects.

15.This is an occupied premises and access to site will be provided based on

convenience of the Bank.

Place: Signature of Contractor with Seal
Name & Address

Date:
Telephone / Mobile No.
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vi.

Vii.

viii.

Xi.

Xii.

Fire Safety Code

Cutting / drilling machine and other electrically operated equipment used at site

shall be plugged into correctly rated electrical outlets.

Only ISI marked 3-pin plug and other appliances and equipment shall be used.
Electrical power cables/wires used shall not have any joints and shall be properly
rated.

All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely
and securely earthed to prevent leakage current while in operation.

Two buckets of water and sand shall be kept in an easily accessible area on the
site.

Fire extinguishers recommended shall be kept on the site. Used paint drums shall
be stored in specified store only after closing them properly.

Personal protective equipment such as safety shoes, hand gloves, welder’s mask,
ear plug etc. depending upon the requirement of the work shall be provided by the
contractor to the workmen to prevent occupational health hazards.

The safety belt shall be provided by the contractor and used by the workmen while
working from height for more than 10 feet from Ground level.

None of the passages near lift lobby and staircases lobby shall be used for stacking
/ dumping any kind of materials/waste.

None of the fire extinguishers shall be removed/shifted from its designated
location.

Power supply shall be switched off from the mains when equipment is not in use.
Any debris generated from the work shall be collected on daily basis, removed

from site and stored at the designated place in proper manner.

Place: Signature of the tenderer:

Date: Address:
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Appendix

The condition Herein before Referred To

1. | Defects Liability Period

One year from the date of Virtual

Completion Certificate

2. | Period of Final Measurement

60 days

Date of Commencement

14t day from the date of letter of

acceptance.

4. | Date of Completion

Date of virtual completion certificate.

Rate of liquidated damages for

non-completion of work.

0.25 percent per week of cost of work
executed delay subject to a maximum of

10% of the accepted tender amount.

6. | Period for honouring certificates

One month for interim bills and 3 months

for final bill.

7. | Interest for delayed payment

3% per annum

Place:

Date:

Seal & signature of Contractor
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SECTION-IV

Commercial Check List

S.N. Description Bank's terms Whether acceptable
to the tenderer
(indicate YES or NO)
1. Validity 90 days from the date of opening Part I.
EMD % 26,920/-
3. Prices Shall remain fixed for the entire period
of contract.
4. Completion period 60 days from 14" day of the date of
issue of work order.
5. Liquidated damages | 0.25% per week of the cost of work
for delay in executed subject to a maximum of 10%
completion of work of accepted tender amount.
6 Defect liability period | 12 months from the date of issue of
virtual completion certificate.
8 Defect lability Period | One year after the date of virtual
completion.
9 Terms of payment As per Section Il Para 2.13
10 Insurance As per Section Il Para 2.15
11 Site visit The vendor shall visit the site before
quoting their rates. No extra charges will
be given after the opening price bid.
12 Performance Bank As per Section |l Para 2.12.4
guarantee
14 Retention Money As per Section |l Para 2.12.3

Part 1l should not contain any terms and conditions but only priced for bill of quantity.

Terms and conditions, if any, incorporated in Part Il, will not be valid or considered.

Place/Date Seal & Signature of Contractor
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SECTION-V

Schedule of Technical Deviations

We confirm that all technical terms and conditions and specifications of the Bank
except for deviations listed below are acceptable to us.

Sr. Section Clause Deviation proposed
No. No. No.
1 2 3 4

Schedule of Commercial Deviations

We confirm that all commercial terms and conditions of the Bank except for deviations
listed below are acceptable to us.

Sr. Section Clause Deviation proposed
No. No. No.
1 2 3 4

Seal & Signature of Tenderer
Name:

Designation :

Date
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SECTION - VI

Technical Specifications

6 (A) Scope of Work:

6. | Requirement of the Bank / specification of precision AC/Scope of the work:

6.1 | Background: The Bank, wants to install precision air conditioner front type for server
room having minimum heat load of 3.5 TR and area of 130 sq feet approx. Raised floor
to false ceiling bottom height is 10 feet approx. The area is on the third floor of Main
office building. Precision Air Conditioning system must be designed to maintain inside
conditions of 20°C £ 1°C and RH < 50% year-round for server room.

6.2 | Requirement details of Precision AC
1. Type: ceiling/bottom/front suspended / mounted
2. Tonnage: 3.5 TR minimum
3. Should have two units of minimum 3.5 TR each i.e. one unit work at a time.
(1+1) redundancy. Having 24 hours duty cycle.
4. Outdoor unit shall be oversized unit to account for high ambient temperature of 48
degree C & indoor temperature i.e. server room of 20 degree C £ 1%.
5. Relative Humidity should be maintained between 50 % * 5% inside the server room.
6. Unit should have following alarm :
i) water leakage ii) high temperature & display should show the room temperature and
relative humidity.
7. Approved make of Precision AC: Vertiv, Emerson, Schneider Uniflair, Swegon
Blue box, Stulz, Climaveneta, GEA Denco.

6.3 | Scope of the work

The Precision Air Conditioning system Bidder's scope of work shall include all items of
work as per these specifications, terms and conditions of contract etc. as briefly
described in Schedule of Quantities. This shall include, but not be restricted to the
following:

A) Supply, Installation, Testing & Successful commissioning of the following

a. Precision Air Conditioning units (Indoor cooling unit & Air-Cooled Outdoor

Condensing unit) with motors and Drives, outdoor stands, indoor stand etc.
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b. Copper pipes, Insulation for Refrigerant Piping, power cable indoor to outdoor unit &
Nitrogen pressure testing.

c. Foundation bolts, Grouting, Vibration Isolators, Base Frames etc. for

mounting the outdoor condensing unit, indoor Cooling Unit and other equipment.

d. Power supply & earthing of 3 phase, 415 volts, 50Hz AC shall be provided at one
point near to outdoor/indoor unit as required by the Bank. Further distribution including
cabling, cable trays etc. shall be in Precision Air Conditioning Bidder’s scope.

e. Water supply point for precision unit shall be provided by the Bank.

B) Other activities:

a. Balancing of the entire Precision Air Conditioning installation.

b. All Minor Masonry, Carpentry and Civil works such as cutting opening in Masonry
Walls, Internal Partitions, RCC Slabs etc. for Pipes and Cables and making them good
the same to match existing works / décor shall be done by the Bidder, wherever asked
for by the Engineer-in-Charge.

c. All other works associated with above items as per specifications, drawings and
conditions of contract except those specifically excluded.

d. Drainage pipe from unit to drain sump.

e Cleaning of site & handing over the works.

f. Test reports, operation and maintenance manual for the entire Precision Air
Conditioning installation.

g. Training of Owner’s Staff.

Bidders are requested to visit the site to ascertain the exact length and quantities

of all the accessories required to successful installation of precision AC.

6.4 Cabinet Construction: The unit shall be powder painted panels with 2" (or 10

mm) insulation. A hinged control access panel opens to a second front panel which is
a protection enclosure for high voltage components. The frame is painted with a

powder coat finish to protect against corrosion. The unit shall be totally front and rear

accessible including any component removal. Indoor unit having side panel double

skinned with fibre glass insulation inside.

6.5 Refrigeration Circuit

The refrigeration system shall be of the direct expansion type and incorporate one or

more hermetic scroll compressors, with independent evaporator coil circuit and outdoor
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unit, complete with crankcase heaters. Compressors will be with necessary protection
devices and valves complete. The system shall include auto reset HP control and LP
switch, filter drier, auto reset low temperature switch, externally equalized electronic
expansion valve, high sensitivity refrigerant sight glass, large capacity filter drier and
charging/access ports in each circuit. Additionally, the system must be provided with
vibration absorbers on the suction & discharge side of compressor piping to minimize
chances of any leaks due to compressor vibrations during start / stop cycle; this must

be in addition to the anti -vibration mounts provided for the compressors.

6.6 Evaporator Coil (Dx): The evaporator coil shall be constructed of rifled bore
copper tubes and louvred aluminium fins, with the aluminium / Gl frame. The coil
should be straight/ slant coil configuration and drip tray should be fabricated from heavy
gauge steel with powder coating to avoid corrosion. The drip trays must be double
angled for condensate flow and easily removable for cleaning. The cooling coil shall
be of suitable rows deep and designed for high sensible cooling. The refrigeration
system shall be of the direct expansion type and incorporate one or more hermetic
scroll compressors, complete with crankcase heaters. The system shall include a
manual reset high pressure control; auto reset low temperature switch, externally
equalized electronic expansion valve, high sensitivity refrigerant sight glass, large

capacity filter drier and charging/access ports in each circuit.

6.7 Compressor: The compressors shall be of the high efficiency compliant digital
scroll design. Each compressor shall have in-built overloads, HP and LP controllers
and mounted on vibration isolators. Compressor can be single / double of the required

capacity as per manufacturer standard.

6.8 Vibration Absorber:
¢ All units must have vibration Absorbers in compressor suction & discharge lines to

prevent cracks on high pressure copper pipelines during start/stop cycle of the
compressor. Power Monitoring Switch

e All units must be provided with CE certified main power line supervisor switch to
monitor under voltage / over voltage / phase reversal of incoming power supply.
Provision of one common power monitoring device in electrical panel will not be
acceptable. The switch provided must be of reputed make and complying with EU

norms.
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6.9 Fan and Motor:
Unit must be provided with AC fans or direct drive backward curved fans each running

with DC drive electronically communicated motors, the fans should be aligned and
balance statically and dynamically. The fan speed must be controlled based on the
room return air Temperatures and also must have automatic speed control/fix speed
without manual intervention. Units shall be factory balanced in accordance with Section
15071, Mechanical Sound and Vibration Control. Only direct drive fans to be provided
in offered units and centrifugal fans with belt drive is strictly not acceptable. Noise

Level: 70 db from 1 MT of unit in free filed conditions.

6.10 Accessibility: Service Area:

e The unit shall be accessed from front which will be enabling to access all the main
components of the machine from the front for installation purposes and routine
servicing.

e The unit shall be serviceable from the front with a maximum service space required

of 1 mtr.

6.11 Humidification:

e Humidity shall be achieved by using Infrared humidifier. The Humidifier operation
should have periodic flushing cycle. The Humidifier should guarantee a perfect
efficiency with low energy consumption and greater durability of components. The
humidifier shall be fully serviceable with replaceable electrodes.

e Steam humidifier with Infrared lamps having function of auto drain and proportional
control for capacity complete with steam supply and water drain hose pipe. De-
Humidification.

e De- Humidification to be achieved by controlling the evaporator fan speed or by
reducing the operating surface temperature in a section of the refrigerator coil by
means of a solenoid valve on the suction header. Full airflow of the unit will be

maintained at all times to ensure consistent air distribution to the conditioned space.

6.12 Filtration
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e Filtration level should be of 90% - 10 microns. Filter should be of HDPE media &
washable type. Filters with combustible / dry disposable media are strictly not
accepted. Electrical Panel Control cabinet to be provided with Type 2 enclosure, with
grounding lug, combination magnetic starters with overload relays, circuit breakers and
cover interlock, and fusible control circuit transformer.

e The electric panel provided for the unit must be equipped with main incoming power
isolation switch, additionally the unit must be provided with under voltage / over
voltage / phase reversal / single phasing protection.The electrical panel must also be

providing with relay block for common alarm.

6.13 Air Cooled Condenser

e The condensers shall be factory matched to provide an operating range of (-) 5 °C
to 48°C ambient. Condensers shall be suitable for 24-hour operation and be capable
of providing vertical or horizontal discharge.

e The condenser frame shall be constructed from heavy duty steel with powder coating
to avoid corrosion and incorporate a copper tube and aluminium fin coil.

¢ The coil shall be a maximum of 6 rows deep, with a minimum fin spacing of 2.0 mm
with a maximum face velocity of 3.6 m/s.

e The condenser fans shall be low profile, weather proof type incorporating high
efficiency, direct drive, external rotor motors with axial blade fans operating at not more
than 1440 rpm variable voltage electric motors.

e The condensers must be provided with electronically controlled fan speed controllers,

the speed of fans must be controlled based on refrigerant pressure monitoring.

6.14 Micro Processor Controller

Air conditioning models should be controlled by microprocessor-based controller. It
can be programmed to control the function of every device within the unit via 1/0. The
display and control buttons shall be accessible from the unit front without removing any
external panels.

The controller shall feature ISP (Insystem-Programming) technology to support
program upload via a PC. The controller shall allow setting and monitoring of the room
parameters. Unit utilizes multiple temperature sensors shall be placed at the rack inlet,
to ensure management and control of temperature by rack. Control strategies shall be

microprocessor based programmable integrated differential controller (P-ID) with dew
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point compensation for accurate temperature and humidity control. A selection of
return or supply air control shall be provided to suit the application. The controller shall
have a user-friendly menu driven interface with supporting help screens and shall use
multi-protocol data communications. Access to the controller settings to prevent
against unauthorized access.
» The control system shall allow programming of the following conditions: -
* Return / supply Temperature set point
* Return / supply Temperature band.
* Humidity Set point
* Humidity band
» Following features should be incorporated in the controller: -
« Status Report of the latest event-messages of the unit.
* Input for remote on-off and volt-free contacts for simple remote monitoring of
low and high priority alarms: high / low temperature, high/low refrigerant pressure,
fan / control failure, compressor / control failure.
* LAN management: functions provided as standard include stand-by (in case of
failure of the unit in operation, the second one starts automatically), and
automatic rotation. At least one unit in the LAN has to be equipped with Cold Fire
large display.
» Automatic restart is provided after a power failure.
» Alarms: - The microprocessor shall activate an audible, visual and general alarm in
the event of any of the following conditions.
» High Temperature
* Low Temperature
* High Humidity
* Low Humidity
* Loss of Air
* High Pressure
* Low Pressure
* Humidifier Low Water
» Water Under Floor
These alarms shall have selectable control action enabled, disabled or off.
» The unit shall also incorporate the following protections:

* Single phasing preventers.
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* Reverse phasing
* Phase unbalancing
* Phase failure

* Overload tripping of all components

» Sequencing: The sequencing should be feature of the PAC units. The units shall be
designed to work for equal no of run hours also in case of fault the standby unit should
start.

Seal & Signature of Tenderer.
Name
Designation
Date
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6 (B) Schedule of Technical Data Sheet: To Furnished By The Bidder

SN Technical Specification Data to be filled
by the bidder

1 Name of the Precision AC Manufacturer

2 Model No

3 Manufacturer data sheet (containing drawing, technical data,
performance, general, mechanical and electrical characteristics)
submitted with the offer? (Yes/ No)

4 Type of compressor: (Digital Scroll/Inverter Control)

5 Refrigerant

6 Evap (deg C)/ Cond(deg C)

7 Cooling Capacity (Btu/Hr)

8 Electrical Power Consumption (Watts)

9 EER (Btu/Wh)

10 Motor Supply

11 Manufacturer Manual for installation and commissioning
submitted with offer (Yes/ No)

12 No of Compressors

13 Air Circulation (m?/Hr)

14 Noise Level (Indoor)

15 Noise Level (outdoor)

16 Dimension (Indoor unit)

17 Dimension (outdoor unit)

18 Operating ambient temperature range (whether -5 to 48 deg C)

19 Whether the unit(s) are capable of maintaining indoor air
conditions (20°C + 1°C and RH =< 50%) year-round in server
room? (Yes/ No)?

20 Whether the units are capable of functioning in one running

and one standby mode with equal no. of daily run hours?

Seal & Signature of Tenderer.

Name

Designation

Date
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Annexure-|

Proforma of Details for Pre-Qualification

1 Proforma for minimum 5 years of experience

Copy of work/purchase order (work completed on or before March 31, 2020) of similar
works and its completion certificate (of any amount) to be attached to prove the
experience of five years in this field. Also, provide copy of one work order of similar
work issued/completed before March 31, 2020 to prove the experience of five
years in this field.

Sr. | Name of | Name, Address and | Work order | Stipulated | Actual date
No. | work and | Contact details of the | ref. No. & | date of | of
location principal employer date completion | completion

2 Proforma for similar work* executed during last 5 years

List of similar Works executed by the applicant during last five Years (i.e., during
the period 31.03.2020 to 31.03.2025), to be considered for meeting the eligibility
criteria as per format given below:

Sr. | Name of | Name, Work | Value | Stipulated | Actual Reason, if
No. | work Address and | order | of date of | date of | any, for
and Contact ref. work | completion | completi | delay in
location | details of the | No. & on completion
principal date of work.
employer

Similar Work*: Design, Supply, Installation, Testing and Commissioning of Precision

AC units for large office buildings/ commercial premises/ institutional buildings during
last 5 years (works completed on or after 31.03.2020 to 31.03.2025)

3 Financial Turnover details

S. No. | Financial Year Turnover (Rs.)
1 2023-24
2 2022-23
3 2021-22
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1. Details of Service Set up in Chandigarh/ Delhi NCR.

S. | Address
No. | of Service
Centre

Details of Contact
Person (Name,
Designation,
email-id, Contact
No. etc.)

Details of Contact
Person for first level
escalation (Name,
Designation, email-id,
Contact No. etc.)

Details of Contact Person

for Second level
escalation (Name,
Designation, email-id,

Contact No. etc.)

2. Proforma for Details of Bankers

Sr. Particulars Banker Banker Banker
No. 1 2 3
1 | Address
2 | Contact Person
3 | E-mail
4 | Telephone Number
5 Complaint Escalation Matrix:
Sr.No: | Support Level Name Phone No. Email ID
1
2
3
4
Signature of Tenderer: Date:
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Annexure-ll
CLIENT’s CERTIFICATE REG. PERFORMANCE OF CONTRACTOR
Name & address of the Client
Contact No. & Emaiil ID of the client

Details of Works executed by M/s

1 | (@) Name of work with brief particulars

(b) Nos. and capacity of each precision AC

unit

Work Order No. and date

Contract amount

Date of commencement of work

Stipulated date of completion

Actual date of completion

N O O A WODN

Details of compensation levied for delay

(indicate amount) if any

oo

Gross amount of the work completed and paid

9 | Name and address of the authority under

whom works executed

10 | Whether the contractor employed qualified

Engineer/Overseer during execution of work?

11 | i) Quality of work (indicate grading) Outstanding/Very Good/
Good/Satisfactory/poor

i) Amt. of work paid on reduced rates,
if any.

12 | i) Did the contractor go for arbitration?

i) If yes, total amount of claim

iii) Total amount awarded

13 | Comments on the capabilities of the

contractor.
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a) Technical proficiency Outstanding/Very Good/
Good/Satisfactory/poor
b) Financial soundness Outstanding/Very Good/
Good/Satisfactory/poor
c) Mobilization of adequate T&P Outstanding/Very Good/
Good/Satisfactory/poor
d) Mobilization of manpower Outstanding/Very Good/
Good/Satisfactory/poor
e) General behaviour Outstanding/Very Good/
Good/Satisfactory/poor

Note : All columns should be filled in properly
countersigned”

Reporting Officer* with Office seal

*Officer of the rank of executive engineer/Superintending Engineer or equivalent
e TDS certificate to be submitted for the works carried out for PVT. Firms/
organisations.
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Annexure-lll

Proforma for Bank Guarantee in lieu of Earnest Money Deposit
(To be submitted on non-judicial stamp paper of appropriate value purchased in the
name of the issuing Bank)

This deed of guarantee made this day of _ two thousand between

(Name of Banker) having its registered office at (place) and one of its
local offices at _ (hereinafter referred to as the Surety), and Reserve Bank of India,
a Corporation constituted by the Reserve Bank of India Act, 1934, having its Central
Office at Central Office Building, Shahid Bhagat Singh Road, Mumbai-400 001 INDIA
(hereinafter referred to as the Bank).

WHEREAS (Tenderer's name hereinafter referred to as ‘Tenderer’), a
Company registered under and having its registered office at is bound
to deposit with the Bank by way of earnest money INR (INR

only) in connection with its tender for “Supply,
Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units for
CCTV server room at the Bank’s Main Office Building in Chandigarh” and the
specifications and terms and conditions enclosed therein.

WHEREAS the tenderer as per clause No. Section Il of Instructions to tenderers
and special conditions has agreed to furnish a Bank Guarantee valid up to
instead of deposit of earnest money in cash.

NOW THIS GUARANTEE WITNESSETH:

1. That the Surety in consideration of the above Tender made by the Tenderer to the
Bank hereby undertakes to guarantee payment on demand without demur to the
Bank the said amount of INR (INR
only) within one week from the date of receipt of the demand from the Bank on
presentation of this deed of guarantee, which the Tenderer is bound to deposit with
the Bank by way of earnest money in connection with his Tender.

2. This guarantee shall not be affected by any infirmity or irregularity on the part of the
Tenderer or by the dissolution or any change in the constitution of the Bank, Tenderer
or the Surety.

3. The Bank shall be eligible to make any claim under this guarantee if the Tenderer
after submitting his Tender, rescinds from his offer or modifies the terms and
conditions thereof in a manner not acceptable to the Bank or expresses his
unwillingness to accept the order after the Bank has decided to place order with the
tenderer for “Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh”. The Banks’ decision in this regard shall be final and binding.
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4. The Surety shall not and cannot revoke this guarantee during its currency except with
previous consent of the Bank in writing.

5. Notwithstanding anything contained in the foregoing, the Surety’s liability under the

guarantee is restricted to INR (INR
only).
6. This guarantee shall remain in force and effective up to and shall

expire and become ineffective thereafter.

7. The Surety will make the payment pursuant to the demand notice issued by the Bank,
notwithstanding any dispute that may exist or arise between the Tenderer and the
Bank or any other person.

8. Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the tenderer
shall not discharge the Surety in any way and the obligations of the Surety under this
guarantee shall be discharged only on the intimation thereof being given to the Surety
by the Bank.

9. Notwithstanding anything contained hereinabove, unless a demand or claim under
this guarantee is made on the Surety in writing on or before till 2:00
PM (Indian Standard Time), the Surety shall be discharged from all liabilities under
guarantee thereafter and the guarantee ceases to be in effect in all respects whether
or not the original Bank Guarantee is returned to the surety. The guarantee is to be
returned to the surety within 15 days from the date it ceases to be in force. If the
guarantee is not received by the surety within that date, it shall be deemed to be
automatically cancelled.

10. The Surety has the power to issue this guarantee under its Memorandum and
Articles of Association and the person who is hereby executing this deed has the
necessary powers to do so under the Power of Attorney granted to him by the Surety.

SIGNED AND DELIVERED For and on behalf of
For and on behalf of above named Bank. (Banker's Name and Seal)
Branch Manager
(Banker’s seal)
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Annexure-lV
Proforma of Bank Guarantee for Security Deposit

(To be submitted on non-judicial stamp paper of appropriate value purchased in the
name of the issuing bank)

No. Date

To

The Regional Director
Reserve Bank of India,
Estate Department
Central Vista,

Sector 17A,

Chandigarh

Dear Sir

In consideration of your agreeing to accept the security deposit of INR (INR
only) furnishable to you by Messrs (hereinafter

referred to as “the Contractor”) in terms of their contract with you for its Supply,
Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units for CCTV
server room at the Bank’s Main Office Building in Chandigarh as per their Tender No.

and your Special Conditions of Contract and other tender documents
relating thereto subject to the conditions and alterations mutually agreed upon the set
forth or referred to in your Contract No. _ dated in the form of guarantee
from us in the manner hereinafter contained, we __ (Name of the Bank) do hereby
covenant and agree with you as follows :

1. We undertake to indemnify you and keep you indemnified from time to time to
the extent of INR (INR only) against
any loss or damage caused to or suffered by or that may be caused to or
suffered by you by reason of any breach or breaches on the part of the
Contractor of any of the terms and conditions contained in the said Contract and
in the event of the Contractor making any default or default in carrying out any
of the work under the said Contract or otherwise in the observance and
performance of any of the terms and conditions relating thereto in accordance
with the true intent and meaning thereof, we shall forthwith on demand pay to
you such sum or sums not exceeding in total the said sum of INR

(INR only) as may be claimed by you
as your losses and/or damages, costs, charges or expenses by reason of such
default on the part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the
Contractor has made any such default or defaults and the amount or amounts
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to which you are entitled by reasons thereof will be binding on us and we shall
not be entitled to ask you to establish your claim or claims under this Guarantee
but will pay the same forthwith on your demand without any protest or demur.

This guarantee shall continue and hold good until it is released by you on the
application by the Contractor after expiry of the relative guarantee period of the
said Contract and after the contractor had discharged all his obligations under
the said Contract and produced a certificate of due completion of the work under
the said contract and submitted a “No Demand Certificate”, provided always that
this guarantee shall in no event remain in force after the day of
without prejudice to your claim or claims arisen and
demanded from or otherwise notified to us in writing before the expiry of six
months from the said date which will be enforceable against us notwithstanding
that the same is or are enforced after the said date.

Should it be necessary to extend this guarantee on account of any reason
whatsoever, we undertake to extend the period of this Guarantee on the request
of M/s till such time as may be mutually
decided by you and M/s

You will have the fullest liberty without effecting this guarantee from time to time
to vary any of the terms and conditions of the said contract or extend the time
of performance of the Contractor or to postpone for any time or from time to time
any of your rights or powers against the Contractor and either to enforce or
forbear to enforce any of the terms and conditions of the said Contract and we
shall not be released from our liability under this guarantee by the exercise of
your liberty with reference to matters aforesaid or by reason of any time being
given to the Contractor or any other forbearance, act or omission on your part
or any indulgence by you to the Contractor or by any variation or modification of
the said contract or any other act, matter or things whatsoever, which under the
law relating to sureties would but for the provisions hereof have the effect of so
releasing us from our liability hereunder provided always that nothing herein
contained will enlarge our liability hereunder beyond the limit of INR

(INR only) as aforesaid.

This guarantee shall not in any way be affected by your taking or varying or
giving up any securities from the Contractor or any other person, firm or
company on its behalf or by the winding up, dissolution, insolvency or death as
the case may be, of the Contractor.

In order to give full effect to the guarantee herein contained you shall be entitled
to act as if we were your principal debtors in respect of all your claims against
the Contractor hereby guaranteed by us as aforesaid and we hereby expressly
waive all our rights of suretyship and other rights, if any, which are in any way
inconsistent with any of the provisions of this guarantee.
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10.

11.

12.

13.

14.

15.

Subject to the maximum limit of our liability as aforesaid, this guarantee will
cover all your claim or claims against the contractor from time to time arising out
of or in relation to the said contract and in respect of which your claim in writing
is lodged on us before expiry of six months from the date of expiry of this
guarantee.

Any notice by way of demand or otherwise hereunder may be sent by special
courier, telex, fax or registered post to our local address as aforesaid and if sent
by post, it shall be deemed to have been given when the same has been posted.

This guarantee and the powers and provisions herein contained are in addition
to and not by way of limitation of or substitution for any other guarantee or
guarantees heretofore given to you by us (whether jointly with others or alone)
and now existing un-cancelled and that this guarantee is not intended to and
shall not revoke or limit such guarantee or guarantees.

This guarantee shall not be affected by any change in the constitution of the
contractor or us nor shall it be affected by any change in your constitution or by
any amalgamation or absorption thereof or therewith but will endure to the
benefit of and be available to and enforceable by the absorbing or amalgamated
company or concern.

Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the
Tenderer shall not discharge the Surety in any way and the obligations of the
Surety under this guarantee shall be discharged only on the intimation thereof
being given to the Surety by the Bank.

This guarantee is irrevocable during the period of its currency and shall not be
revoked without your previous consent in writing.

We further agree and undertake to pay you without demur the amount
demanded by you in writing notwithstanding any difference or dispute or
controversy that may exist or arise between you and contractor or any other
person.

Notwithstanding anything contained herein above our liability under this
guarantee is restricted to INR (INR only). Unless a written claim
is lodged on us for payment under this guarantee within six months from the
date of expiry, including extensions if any, of this guarantee all your rights under
the guarantee shall be forfeited and we shall be deemed to have been released
and discharged from all liabilities thereunder, irrespective of whether or not the
original guarantee is returned to us.
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16. We have power to issue this guarantee in your favour under the Memorandum
and Articles of Association of our Bank and the undersigned has full power to
execute this Guarantee under the Power of Attorney granted to him by the Bank.

signed and delivered
(For & on behalf of the above named Bank) For & on behalf of
(Banker’'s Name & Seal)

BRANCH MANAGER
(Banker’s Seal)
Address
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Annexure-V
Proforma of undertaking for maintenance confirmation by the tenderer

To

The Regional Director
Reserve Bank of India,
Estate Department
Central Vista,

Sector 17A,
Chandigarh

Dear Sir/Madam

Supply, Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units
for CCTV server room at the Bank’s Main Office Building in Chandigarh

We hereby undertake to maintain the 2 x 3.5 TR Precision AC units to be installed by
us in your above premises satisfactorily, for a period of not less than 09 years after
expiry of the defect liability/ warranty period at the quoted rates towards all-inclusive
annual maintenance contract and terms and conditions as per the contract conditions,
subject only to the price revision on the basis of the relevant RBI indices-based
formula, as provided in the tender document.

We shall not fail to provide support in terms of spares etc. due to technological
obsolescence or for any reason. We shall continue to provide all-inclusive service to
your satisfaction, within the rate quoted by us for the all-inclusive maintenance contract
for the period accepted as above.

Yours faithfully,

For

Authorised signatory
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Annexure-VI

FORM OF BANKERS' CERTIFICATE FROM A SCHEDULED BANK
(On Bankers’ Letter Head)

To,

The Regional Director
Reserve Bank of India,
Estate Department
Central Vista,

Sector 17A,
Chandigarh

This is to certify that to the best of our knowledge and information M/s /Shri..............
...., a customer of our bank having marginally noted address, are/is respectable and
can be treated as good for any engagement up to a limitof %.............. (Rupees

............................................................ ). This certificate is issued without any
guarantee or responsibility on the bank or any of its officers.

For the Bank with Name, Designation & Seal

Note:- (i) Bankers' certificates should be on letter head of the Bank
(i) In case of partnership firm, certificate to include names of all partners as

recorded with the Bank.
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Annexure - Vil

FORMAT FOR POWER OF ATTORNEY FOR SIGNING OF PROPOSAL
(On Non-Judicial Stamp Paper of appropriate value)

Know all men by these presents, We. ... (Name
of the Bidder and address of their registered office) do hereby constitute, appoint and
aUthoriSE M. [ VIS, e e
......... (Name and residential address of Power of Attorney holder) who is presently
employed with us and holding the position of
as our attorney, to do in our name and on our behalf, all such acts, deeds and things
necessary in connection with or incidental to our bid for the tender for Supply, Installation,
Testing and Commissioning of 2 x 3.5 TR Precision AC units for CCTV server room at the
Bank’s Main Office Building in Chandigarh on Item Rate Contract basis for Reserve Bank of
India including signing and submission of all documents and providing information /
responses to the Bank, representing us in all matters before the Bank, and generally dealing

with the Bank in all matters in connection with our proposal for the said Project.

We hereby agree to ratify all acts, deeds and things lawfully done by our said attorney
pursuant to this Power of Attorney and that all acts, deeds and things done by our aforesaid

attorney shall and shall always be deemed to have been done by us.

Note:
Power of Attorney should be properly stamped and notarized

Power of Attorney furnished shall be irrevocable.
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Annexure-VIll

PIRCATAT &l YTHRY / Draft Articles of Agreement

(3100/- W TR W) / (On %100/- stamp paper)
(<\dec1 qJhd d\lc'lnldocﬁgﬁ) / (Only for successful bidder)

Tg IR a¥ 2025 &........... J ot e 98T & AR W AR Rea d«, 9€ee (G
3a% 91 “‘dF FEr AT §) IR gEY uaT ((See 38* &I
Giderehal” &gl I §) & ST fasarfed farar arm)

ARTICLES OF AGREEMENT made the day of
between the Regional Director, Estate Department, Reserve Bank of India,

Chandigarh (hereafter called “The Bank”) of the one part and

(thereinafter called “the Contractor”) of the other part.
Safer et " e Rerd d, 93h1e & ATy FrieT o dider g
el 8 2 X 3.5 T & GHIIeT T sehrgal T 3mqfe, Tarder, wleror AR e
F FA B H 366 ¢ AR [T vd fAfady IR e § S fFo s ar
FAT H 3eold g

3N Safer 3o Y@ife, fafader, AT & 37 W 3oe GanT YT qaTsRi Hr
3N ¥ gEAIRN fhU a0 g

WHEREAS the Employer is desirous of carrying out the work of ‘Supply,

Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units for
CCTV server room at the Bank’s Main Office Building in Chandigarh’ and has
caused drawings and specifications describing the works to be done.

AND WHEREAS the said drawings, the Specifications and the Schedule of
Quantities have been signed by or on behalf of the parties hereto.

3R Sefr dfdeerdr sad uiRa $r a8 t@fEn, ot 3R dfder $r v edf
3R AT e & Sfeaf@d &1 a8 ordf qur awr FAfed vd difw ®9 @ et
9aThRI ¢aRT HgHd Hider 1 adl (Feg dAId: ga% a1 ‘AT ercd” Fgl 917 )
H fAfga el & relad d& A 3ord 398 3R /3ryar FR¥T [_fAcy & 3feaf@a
3R AE-IHTEN # MfAT A ASUIET i 8] TAd & 99 98 30d A
T I A AR & AR 3HUAT 3Hb M &I glol arell WA & 36AR AU
&Y (98 38 d1g ‘AT Fider TR’ &gl =T §) I HEIm|

AND WHEREAS the Contractor has agreed to execute upon and subject to

the Conditions set forth herein and to the Conditions set forth in the Special
Conditions and in the Schedule of Quantities and Conditions of Contract (all
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of which are collectively hereinafter referred to as “the said Conditions”) the
works shown upon the said Drawings and / or described in the said
Specification and included in the Schedule of Quantities at the Respective rate
therein set forth amounting to the sum as therein arrived at or such other sum
as shall become payable there under (hereinafter referred to as “the said
Contract Amount”).

3d: AT 3o 9 fAFATaad & ¥ R fomar Jrar g

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. uiRa ot # sfeaiad g 3R als & dfer i & oo 7 @d gy,
dielehd! AR erdl & 3ER 3R 3o el Afder YarfeEt, faEded & 3k
AT et # T 3feaf@d s @ f@saried 3R g s

In considerations of the said Contract Amount to be paid at the times and in
the manner set forth in the said Conditions, the Contractor shall upon and
subject to the said Conditions execute and complete the work shown upon the
said Drawings and de-scribed in the said Specifications and the Schedule of
Quantities.

2. fAGIFAT dielichd! & feTRa edt & fAfafdse gag 3k a & <7 dfaer afr
3T T 3 AR AT $ITATA HT |

The Employer shall pay the Contractor the said Contract Amount or such other
sum as shall become payable, at the times and in the manner specified in the
said Conditions.

3. AR Reld o il & gddetor, 9ot & JAofetor, serae el 3R faffies
forat, erdf 3R |@fder dr el s oy we & fov @Y sgawar Ham

The Reserve Bank of India shall administer and directly arrange for supervision

of works, certification of bills, making payments and implementation of various
terms, conditions and stipulations of the contract.

4. 3Fd dt 3R 3T%h AT Teldol IRTASC FI 3Th AT TgT ST AR 3¢ 9 ™R
T T TREAT HATAT ST AT F&ThRT I 3Fd Adl HI ITeleT T grem AR 3o
Al & ITAR HAA: -3 REY 1 FIR fAsarfed e gam|

The said conditions and various schedules shall be read and construed as
forming part of this agreement, and the parties hereto shall respectively abide
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by, submit themselves to the said Conditions and perform the agreements on
their part respectively in the said Conditions contained.

5. IgT R 3R 39H 3fcafld s 38 R & ATUR gl
The agreement and documents mentioned herein shall form the basis of this
Contract.

6. Tg Hfder 7 o P I ThHEd dider g, 7 & Tizd F& "iaer g, afew
s Rord #%, 9201 ¥ HET R s fRud Wi wE w8 2 X
3.5 &1 & gHRe THr sl @ Hqfd, FAT9Er, Feior AR FARfAT F w1 S
"ty # HYOT I A g Gfder &, S fAT oareleT eX g 7 & M W W
arEdideh dARIET AT 3R AT AT & 3R 3iyar FeiRa edf & fhe o
TIGETe & AR fohar ST gl

This Contract is neither a fixed Lump sum contract nor a Piece Work Contract
but is a Contract to carry out the work in respect of ‘Supply, Installation,
Testing and Commissioning of 2 x 3.5 TR Precision AC units for CCTV server
room at the Bank’s Main Office Building in Chandigarh’ to be paid for according
to actual measured quantities at the rate contained in the Schedule of rates
and Probable Quantities or as provided in the said Conditions.

7. Wfaerdt 9 et & feifa ot & Rfde ol fega e, Rl
3R 3T Hgr g FrET § Gatd gt Fraf @ QU A & AU g 3R giaur @
qgeT M 3R TH FRAT & R A & §1g GIaRT, B 30 g fhalr o agopane
Al 8k T |

The Contractor shall afford every reasonable facility for carrying out of all works
relating to civil works, electrical installations, fittings and other ancillary works
in the manner laid down in the said conditions, and shall make good any
damages done to walls, floors, etc., after the completion of such works.

8. fadleFar &I I 3SR gl foh a8 @ Wider W gfage Jemma srer foam el
3T PR T SATSHT 7UAT TR IUAT 3Fd HIT & ThaAr AT o fhdT 3R T FOH
FY F TIFT H d¢d H hdT gl
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The Employer reserves to itself the right of altering the Drawings and nature
of the work by adding to or omitting any items of work or having portions of
the same carried out without prejudice to this contract.

9. FAY AT TH TR & TIH HGdYUl HN& AT Fwan AR dfdeerdr @l
HEATH Fd A1 § & 3o fA9a vd ol & eqar S e/t oF sy
g & 14d o & Y URFEH N &I 3R FFT & [JEarR & y@auEr & el
QT 1 60 feeT & SR U M, IHeayT fAAFdT 3ol il oh TR TRTATTeT
&Ity T Tl F T gohGR BT

Time shall be considered as the essence of this Contract and the Contractor
hereby agrees to commence the work from the fourteenth day of issue of
works order/letter of acceptance as provided for in the said Conditions and to
complete the entire work within 60 days subject nevertheless to the provisions
for the extension of time, failing which the employer shall be entitled to recover
liquidated damages as per the said conditions.

10. ShER UdeeaRT wRAG 1 fafy & 143 faeT & o Y& el aar 60 feai &
MR S QU7 & & T, Sl gail garT IREIRS & § aF f@d &9 (I,
FASA & fae@ & ATETA @ AT 9491 / SHA & HEH-YGH ¢arl) #d FAY faear
& g & el T g, A ¢

The Contractor hereby agrees to commence the work from 14th day of date

of work award letter and to complete the entire work within 60 days subject
nevertheless to the provisions for extension of time in writing by such form
(i.e., by way of deed of agreement or by exchange of letters / emails) as may
be mutually decided by the parties.

1. &, ey & @ERd 3af & R, Teash 3egd & @y fhar Seen 3R
i dher fAfese 3af & iR & qU et & fahel WEar &, ar g8 IRTATH
Eolll T AT el & TIT SccRerdl grem| IREAYT goilel T agen fsarfed
SR AT &1 0.25% i HCATE (AT 3H HET) gl qAT HfUhdA Fiped ST TRA
H1 10% Bl 3R fAQFAT SheR 1 &7 forely off oo & QA JhdleT dr weldr
HeheTl &l
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The work shall, throughout the stipulated period of the contract, be preceded
with all the diligence and if the contractor fails to complete the work within the
specified period, he shall be liable to pay liquidated damages. The recovery
of Liquidated Damages shall be 0.25% of the cost of work executed per week
(or part thereof) and subject to a maximum 10% of the accepted tender amount
and the Employer may deduct such damages from any money due to the
Contractor.

12. 38 €fder & 3dad @erar @Ry T St arel @il $[aTcllel shael dsG &
frT ST

All payments by the Employer under this Contract will be made only at
Chandigarh.

13. 30 R q 3cUee 37YaT 388 Thall off &9 7 53 @ef faamel & R & Ig A=
ST foh & TE01E H 3Tt §U & IR 3 W hde IS0Tg U wArmerdr 37
W AU &7 & HfRER grem|

All disputes arising out of or in any way connected with this agreement shall
be deemed to have arisen at Chandigarh and only Courts in Chandigarh shall
have jurisdiction to determine the same.

14. 9 didel & 3eieh 3 dfderhdt ganr 9g foiv 71w § 3R @fdererdm garr g
g T FsT T a0 §| 9 dF dF & Solifei-ga-arer o fof@a &7 & Ay
fader & U g a9 ds dfdershdl 1 [Afder & sfeai@d A=t & R ETdr et
foRar StTrwaT|

That the several parts of this Contract have been read by the Contractor and
fully understood by the Contractor. The Contractor shall not be entitled for the
payment for the quantities beyond the tendered quantities unless ordered for
by specific written instructions from the Bank’s Engineer-In-Charge.

15. IR yrdieorT Ts: TlagerdT 3R 396 FAART YcIaT 37aT WieT §7 o U
g o g, el 3R doh Y ARSI a1/ BEeH / 3qhor 3fe & faazor
S 36 R ¥ 3 30 alfdcdl &l Aagel Fd AT 38 Fool AT FAlT H 31
gl, forelY 3T 98T o ATy 1S gl RN 3R & AT 38 A INIAT Q|
Tfaerhd! R & JaRor 39 AT d& e 3R MU IWm o9 d& & sas
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dgd el &1 fdger X 3r4aT YA Fiefl & UTelel g 3=aUT AT o gl
Hfaerehe! faear f f@a gaigafa & e & & el ofr faawor a1 fonelr
SATAHTIA T Aeheliehl T YT 3T ol FehliRIcT Ham, o & TehileT T 3eTATH
AT YAl IHHT Gl & | el IMUAT FAAT & Feheod & HROT foizerdr
I glel aTel T dTel g Hidalehdl GaRT fodierar &1 aTfaqRd foram Sirwem| 3uderd
T Teled el H TAheldr FI TTdgehdl & TR U ATdeT F oo™ AT ST 3R
ﬁﬁﬂﬁ#ﬁ@?ﬂ%%@g*amwmqlﬁﬁ?wmﬁ YE FT S|

Non-Disclosure Clause: The Contractor shall not disclose directly or indirectly

any in-formation, materials and details of the Bank's
infrastructure/systems/equipment etc., which may come to the possession or
knowledge of the Contractor during the course of discharging its contractual
obligations in connection with this agreement, to any third party and shall at
all times hold the same in strictest confidence. The Contractor shall treat the
details of the contract as private and confidential, except to the extent
necessary to carry out the obligations under it or to comply with applicable
laws. The Contractor shall not publish, permit to be published, or disclose any
particulars of the works in any trade or technical paper or elsewhere without
the previous written consent of the Employer. The Contractor shall indemnify
the Employer for any loss suffered by the Employer as a result of disclosure
of any confidential information. Failure to observe the above shall be treated
as breach of contract on the part of the Contractor and the Employer shall be
entitled to claim damages and pursue legal remedies.

Tfagehdr 39 HAAIRAT & ATHT & d I 3T Fega 3orwen T 6 39 -
& el Tl MU Gt & A-TRErRIOT & AT HT Yo7 37garer gl

The Contractor shall take all appropriate actions with respect to its employees
to ensure that the obligations of non-disclosure of confidential information under
this agreement are fully satisfied.

IURETEOT AR IMTAgar  deEy  dfdgehdl dr Segdr 30 WR HI
AT/ fAREARoT, =g T dgoig ¥ &1, & 30 i @einl

The Contractor's obligations with respect to non-disclosure and confidentiality
will survive the expiry or termination of this agreement for whatever reason.

16. FRTYST W Afgensit &1 Al 3=

Sexual Harassment Clause:
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&) FREYAT W A3 & A Icdisa (@hamA, A9y 3 [Aaron sfafEas,
2013 & YTl & quT 3fe]dTelel & SccRelded QU TR & Hiderehdl 1 glam| dh
& IR & AR FA9a fRAr FaaRr & aeg e 3cdisa & et Rema &
feufa & dfderendl/ Taidr garT a1fdd 3aikes Read afafa & axst Red goF
$r Sreafy|

The Contractor/Agency shall be solely responsible for full compliance with the

provisions of the Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013. In case of any complaint of sexual
harassment against its employees within the premises of the Bank, the
complaint will be filed before the Internal Complaints Committee constituted by
the Contractor / Agency and the Contractor / Agency shall ensure appropriate
action under the said Act in respect of the compliant.

@) dfdgrerd & fFd difsd FAa & dF & el saay & g grcd Il
3cdise HaH fAPrId 1 HaleT dh GaRT S &g Reprad d@fATd garr feram
SITUaTT |

Any complaint of sexual harassment from any aggrieved employee of the

Contractor against any employee of the Bank shall be taken cognizance of by
the Regional Complaints Committee constituted by the Bank.

1) HidETehdT & HATRAT T HfTeddr S AT & 3Tar= Fhe Sl & AT maegs
AR % v dfiemehd] SeaRer g1, JeTeRor & fav af widerwdl & fre
FHANT a1 &1 75 A FFar gAOa g S § ar o FFarly & & S arelr
Afesh WE @I T Aldemhdl EaRT T Sirwam|

The Contractor shall be responsible for any monetary compensation that may

need to be paid in case the incident involves the employee of the Contractor,
for instance any relief to Bank’s employee, if sexual violence by the employee
of the Contractor is proved.

g) FRITTA W Il 3cdISed AT AT ATHAAT & TG H AT FAATRAT l FATET
Fel A fAFAeY dfdgredar 1 gef|

The contactor shall be responsible for educating its employees about Prevention
of Sexual Harassment at workplace and related issues.

3) Giacrrdl 30e 3 HAWIRET I qul 3R s FA SF H 3Tele F0T
Seg d& IREX & F1T W emar I/ g

The contractor shall provide a complete and updated list of employees who

are deployed within the Bank’s premises.
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17. 39T uesT Force Majeure:

39 #R & dgd alfdcal &l qU &l 7 frell g& & faw 15 off arét Seagr F81
HA Sl e g R ol & Ao § W Fw & gRoTEEET g8 8 (S
TG 3R 3T Wi 3MUer 3MMe)| Ycdeh U&l 38§ IR & dgd (osdieal fehu
STel aTel FAT &l IRT @A & T THT IIT el & folw TgAfa cgaFd Xl gl
Ife 3T geaAr3it & HRUT S fAvuresT 7 arer $r 3afr 30 At & i€ &
STl &, a ordf ey F fvarest s senfad @ g8 8, ffd gEer & ge
SH R Hl oRET X Thdl &l

If either party is unable to perform its obligations under this Agreement due to

the occurrence of an event beyond its control (such as acts of God, war like
situations, riots, labour strike, government actions, earthquakes, cyclones,
typhoons, and other natural calamities, etc.), that party will not be deemed to
have defaulted under this Agreement. Each party agrees to use all reasonable
efforts to enable performance under this Agreement to continue. If the period
of non-performance due to a force majeure event exceeds 30 days, the party
whose ability to perform has not been so affected may, by giving written notice,
terminate this Agreement.

18. dfdgeR AFT & @99 H ARAT RAd dF & ga7 d AT aarwn/ddi-ud
SEATdST STAT &AM 3R 3 of19] IQA:

i) P & fAsares & cAfFd A1 Hufed FY g FAHE ¥/ aRI g arel ey ardt
& Al / 3cUeal IS 81 e,

i) FF & fasaga & e d@fdgreR garT aifaa sffet # gl arelr gifavatfa
¥ 3cYeeT glel arell His 87 grar|

iii) oy NUh/HA Frefr, STH3S, fAfagAr 3nfe & AR-Egures & HROT g o
arar|

The Contractor shall indemnify and keep indemnified the RESERVE BANK OF
INDIA against:

i) Any claim arising out of third-party loss/ damage to life or property caused
by/during execution of the work.
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ii) Any claim arising out of loss/ damage to the workmen engaged by the
contractor during execution of the work.

iii) Any claim due to non-compliance of applicable PF/ Labour laws, ESI,
regulations etc.

19. diEER # S Y& A § Tgol Tgell Uiel & & H #RAT Rord d &
A X @l 3T AT e AT FlAGHR T FEOT SifEH diferddr, AfAw
gifaqfet aiferd, g gar gdr 3nfe, S off @y g1) o gl

The contractor shall take necessary insurance covers (i.e. Contractor All Risk
Policy, Workmen Compensation Policy, Third Party Liability etc as applicable)
with Reserve Bank of India as the first name, at their cost, before
commencement of the work.

20. 37IeY Fr @ANCT / Termination of Contract:

T I & 7 a1dl N el 9a sl f9aTr, d 319er T 3R qut s @,
{31 IS @ROT FaTT 3R T9=T R FTES & ST & $ FHSNA I ol FATST
A FT gheR BN, Il S 1 T A (S LT FoIr AT ST SheR @RI Jef
3R SheR X STEHRT M) :-

Without prejudice to what is contained hereinabove, the Bank shall at its sole

and ab-solute discretion, be entitled to terminate this agreement forthwith
without assigning any reason and without payment of any compensation, if in
the opinion of the bank (which shall not be called into question by the contractor
and shall be binding on the contractor):-

(i) dideTehdt deh T FIfSe & TR 38 FHASINA H oE] HA & faher ol & AT
HaAT Y &l &1 I SheR fAfder ordl & 3R Fole/role # qaT & & Feiell el
€ T P ST AT gl

The contractor fails or refuses to implement this agreement to the Bank's

satisfaction. If the contractor keeps on avoiding or non-performing the service
in flats/flat as per the tender conditions.

and/or

ii. Ife; diagrerdT &1 safFa/FAal fFd Fear # 9r&r S1ar § o 6 e &
EEET T STerdTSl, 3T & GRIT RS GT|

If contractor's person/workers found in any malpractice such as forgery of

resident signature, drinking of alcohol while in duty.
and/or
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iii FfdeTeRdt 58 egaer & el o v 3 erdf &1 3eciae #ar Bl

The contractor commits a breach of any terms and conditions of this agreement.
and/or

iv. Giagred 1 fearferar el Y fam arm § a1 38% garT 319 SeleRi & 1Y
gHSiar frar aar § a1 Ife deee ar fAsures I 3T gfshar 9 SRIAT T § AT
SheR T Fufed ar dufed & fonell REQ &1 Reflax fgera fomar amr g

The contractor is adjudged an insolvent or a compromise is entered by him

with his creditors or if distress or execution or other process is levied upon or
receiver is ap-pointed of any part of the assets or property of contractor.
and/or

v. fREY oY wRoT @, Widcarend! 6 ST & dgd 39el alidcdl @l G el & faw
Plefelel 3TN g1 ST &l

For any reason whatsoever, the contractor becomes disentitled in law to
perform his obligations under this agreement.

and/or

vi. Gfaeerd! a1 39% TaaT F TATACT/ATSIERT AT Y&t H 39 g & d6dld &
fow do & ffad 9 3gafa & fo=r g @ear gl

There is any variation in the ownership/partnership or management of the

contractor or his business without the prior approval in writing of the Bank to
such variation.

21. gAqA add ARARAIA, 1948, AdT P FfAATA, 1936, e HH
(faferaser 3R 33 eren) 3rffagsr, 1970 3nfe:

Minimum Wages Act, 1948, Payment of Wages Act, 1936, Contract Labour
(Regulation and Abolition) Act, 1970 etc.:

SHER I 39 HIAAT A 7GTdA I AfAfagd & ded FuiRa gafed @@ w
=GSTH dclel I ITcTel el <AMGT| HET HA YFd (Fald) 58 AT H1 Tl o
Secitel W IS FACT el & foIT Scaierl gl iR AEIdR $Rars HT Srah|
g8 3elrdl, Hisler I@AT & 3[R SheR caRT g¥ HLlel Ufid safed ES| 3R PF
ol AT foham ST 1T 3N $eTclreT T 7T Fehe @M= &l Ui gX HElT deh
H ST Fr e afgul

The Contractor should pay to their personnel a minimum wage at the prevailing

rate as fixed under Minimum Wages Act by The Chief Labour Commissioner
(Central). Any breach of this condition will be liable for termination of the
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contract and the same would be dealt with accordingly. Besides, ESI and PF
per head at the current rate should be paid by the contractor every month as
per the existing rules and copies of paid cash challans should be submitted
every month to the Bank.

ST AT B WA & AU AT &7 # 3aegs Repls 3R SAARAT Hi acfeT
afdal 38 FeA9eT & foIv AMfeh AR TR S H Y& @ See| I Reis doh
& AfOERAT T 3ufEUfa # SR & FAaRAT carr Aftad geaaRargAoa
frT ST

Necessary records in writing for having made these payments and wage slips
of employees will be submitted to the Bank at monthly intervals, for its
verification. These records will be duly signed/attested by the employees of
the contractor in the presence of Bank’s Officials.

SheR AT P 3eTeh AT SI19] I Ackel, sleid, IFEr 3iTfe Ffgd AfdR dcf=t
¥ I & T FEER 8

The contractor is responsible for payment of monthly salary including leave

salary, bo-nus, gratuity etc., to the personnel as applicable to them.

22, ¥¥ER F TE GARTT I ART B da7 F R P | FERE
IR F TRl off RIehrra & A1 oA o gl ShaR SaRT AgFd HAay Shael
SheR & VST H g, AGT R d& & 811 daheR FHaary dfasy [ 3k
fafay graure fafags, 1952 3R FFAa T A 3ffagd, 1948 & waur
& TR wiasy A 3R el Tsg o AT & dog & @@edr & dee
T ITATT T |

The contractor should ensure that there is no scope for any grievance from

the personnel on delayed payment of wages. The employees engaged by the
Contractor will be in the employment of the Contractor only and not of the
Reserve Bank of India. The contractor shall pay the employer's contribution
with regard to provident fund and employees’ state insurance fund as per the
provisions of the employees’ Provident fund and miscellaneous provisions act,
1952 and employees’ state insurance act, 1948.

23.  fdl off aRTEUfY & Sher 3R 38 HAURI/HAARE & fra faare &
HROT 3cet glel alel fohdll 8 SEAT™ o1 e/ & faT SheR qU g & TFAeR
ENTl T Sher 3R 3T FAuRElsdaRat & N fJae & SRoT HIS g@r ar
STATT 8 & ToIT @l &9 § SRy g, of 3§ ShaR & gl S|
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The contractor will be solely responsible for any penalty or claim arising due
to dispute between the contractor and its employee/es under any circumstance.
If any claim or penalty is legally binding to the Bank due to the dispute
between contractor & its employee/es, same shall be recovered from the
contractor.

e giaAT T3t (fg=dr / 3f3rel) & fohu v gavsiia &1 carear 7 fadr ot avg &
e g i ufa #, 339 & gasia & carear Ay gel|

Note: In case of any conflict in interpreting the agreement made in both the
languages (Hindi / English), the interpretation of agreement in English will
prevail.

# / gFe 3udFa wefr ot Y wwer R ¥ 3R § A / o e #

| / We have understood all the above-mentioned conditions and they are
acceptable to me/us.

afe wfaadl T ARy [T foleed sl # I 3feaf@d fGaie 3k af
T 37YaT ST &t # fAAFdr IR FfaEERdt el A 3H RO

If t’fhe h_Con’fraCt_Ozjl .ij Ia fosaried el 8 gEaneR fonar § 3R I8 goeliehe &
partnersnip or an indiviaua
R & TS §

IN WITNESS WHEREOF the Employer and the Contractor have set
their respective hands to these presents and two duplicates
hereof the day and year first herein above written.

Ife Giderehdt Th uei gl |91a1g foietehr #Higeslt 7 3w sfeef@a feams 3k af
H 3H R A fFsUied we g AT 3R
HiderehdT gt & 3vel faftrad wiftishd Jfeeiar &
If the Contractor is a |FTeas ¥ AeX TRT AR fFaT § JuT 7§ Foeihe
company & AR s ¥

IN WITNESS WHEREOF the Employer has set its
hands to these presents through its duly authorized
official and the Contractor has caused its common
seal to be affixed hereunto and the said two duplicates
/ has caused these presents and the said two
duplicates hereof to be executed on its behalf, the day
and year first hereinabove written.

&R Gvs
Signature Clause:
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AT RoTd deh T 3R @ o= eanT gEaneR iR gu fhar arr|
SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

Y ISNI o (ATH3IRYEATH)/(Name  and

designation)

(1)

(#ATH 3R ge=1)

(Name & Designation)

gyar faemeT

Estate Department

Reserve Bank of India, Chandigarh (3TdaTg/Witness)
(2)

(FATH 3R IG=ATH)
(Name & Designation)
ey fasrer

Estate Department

Reserve Bank of India, Chandigarh (ITdTg/Witness)

CaRT gEETR AR Y& SIGNED AND DELIVERED BY

Tfe aTct ASIERY W AT T AT & ar AT ATSIGRT SaRT AT 37 THT Fr AR & gEaraiRa har
ST AIRT

If the party is a partnership firm or an Individual should be signed by all or on behalf of all the
Partners

o=t T 39TEUA # In the presence of:

(1)
gdr/Address:
(ITaTg/Witness)
(2)
qdr/Address:
(ITaTg/Witness)
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Note:

e, AideTehd & AT FIR F Tgel HIN 1 A 7 HAMUT el 1 DR FIATT Tdr
g |

Bank reserves the right to modify the contents of the Articles of the Agreement before
the agreement is entered with the contractor.

96



Annexure IX

Draft Articles of Agreement for Annual Maintenance Contract
(on Rs 100 non judicial stamp paper from successful bidder only)

ARTICLES OF AGREEMENT made on day of between the Reserve
Bank of India, Chandigarh having its Central Office at Mumbai (hereinafter called "the
Employer") of the one part and (hereinafter called "the Contractor") on the other part.

WHEREAS the Employer is desirous of Comprehensive Annual Maintenance
Contract for the period of 09 years after one year of defect liability period for Name
of the work and has caused specifications and Schedule of Quantities
describing the works to be done which have been signed by or on behalf of the parties
hereto.

AND WHEREAS the Contractor has agreed to execute upon the subject work to the
conditions set forth herein and to the conditions set forth in the special conditions and
in the schedule of quantities and conditions of Contract as modified and finally
accepted by both the parties ( all of which are collectively hereinafter referred to as
"the said Conditions") the works shown upon the said drawings and/or
described in the said Specifications and included in the Schedule of quantities at the
respective rates therein set forth, amounting to the sum as therein arrived at or such
other sum as shall become payable there under (hereinafter referred to as "the said
Contract Amount").

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. On successful completion of one-year defect liability period from the date of
virtual completion of the work, the rate for the first year CAMC shall be Rs.
per annum as quoted by the tenderer in their tender.

2. Scope of works during CAMC Period
(a) Periodical (Quarterly) servicing /Health checkup of the system including spare part/

defective component replacement in the system/sub-assemblies if found faulty at the
during the course of maintenance contract and attending any number of break down
calls along with replacement of all spare parts of including all electromechanical parts,
Filters, compressor, fan motor, heaters, blade capacitor etc. electronic parts, PCB’s,
VFDs, controller cards, LCD display, remote, electrical spare parts, wires (indoor to
outdoor), drain pipe etc. as per requirement.

(b) Checking of PAC units comprising of Air-cooled condensers.

(c) Checking of electrical connections at main switch, wiring, and cooling efficiency.




(d) Checking and cleaning of indoor unit, outdoor unit, including blower, condensation
unit, coil, fan, air filter, evaporator coil. Water pressure pump shall be used to clean
the coils etc.

(e) Checking of abnormal noise due to bearing failure, oiling of motor etc.

(f) Topping up of refrigerant gas as and when required to maintain efficiency of all
units as per OEM standard.

(g) Procurement, including Import, wherever required, of spares and stocking them
shall be responsibility of the tenderer. Non-availability of spares/ components will not
be accepted as a reason for waiving of penalty towards delay in rendering prompt

service.

3. Penalty for delay in rectification during CAMS:

During the comprehensive annual maintenance service period (after DLP period), any
fault in the system shall be rectified within 1 days of receipt of intimation of the defect
in the system. The quoted rates shall, therefore, take into account all the cost,
including travel cost from the nearest service station. There will be a penalty of
Rs.500/- per day subject to maximum of 10% of the overall annual maintenance
charges, if the defect in the system is not rectified within the period of 1 days during
the AMC period as stated above. Any penalty during the DLP shall be recovered from

any dues payable to the contractor or invoke from the bank guarantee.

4. Payment of service charges during comprehensive annual maintenance service

(CAMS):

The payment during the CAMS period shall be made on quarterly basis on rendering

satisfactory service against the invoice raised and accompanied with service report
duly signed by the Bank’s Engineer in acknowledgement of satisfactory services of
CAMC. All payments by the Employer under this Contract will be made only at
Chandigarh.

5. Renewal of CAMC: The service contract shall be renewed for a further additional

period of at least 8 years after DLP of 1 year and the initial annual service contact
period of one year. While renewing the contract the new contract amount will be arrived

at based on following formula:
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Ac = Ar [(15 + 60 x (EPIc/EPIp) + 25 x (CPIc/CPIp)] / 100
Ac The contract amount for the current year.
Ap The contract amount for the previous year.
EPIc |Wholesale Price Index for electrical products 6 months prior to the
commencement date of contract for the current year.
EPIr |Wholesale Price Index for electrical products 6 months prior to the
commencement date of contract for the previous year.
CPlc |Consumer Price Index for industrial workers (All India average) 6
months prior to commencement date of contract for the current year.

CPlp |Consumer Price Index for industrial workers (All India average) 6
months prior to commencement date of contract for the previous year.

6. Performance Bank Guarantee:

To ensure due fulfilment of the terms and obligations of the AMC period of total 9 years
(after completion of defect liability period) by the contractor, the contractor, prior to the
end of defect liability period, shall submit a Bank guarantee as security deposit (as per
Annexure |V of this tender) for an amount equal to 5 % of the value of work executed,
which shall remain valid till the end of four years period from the day of end of defect
liability period.

On eve of expiry of 05 years, the contractor shall submit a fresh BG amounting
50% of the original BG amount before two weeks of expiry of initial BG and shall be

valid for next 05 years period.
7. All disputes arising out of or in any way connected with this Agreement shall be deemed
to have arisen at Chandigarh and only Courts in Chandigarh shall have jurisdiction to

determine the same.

8. Prevention of Sexual Harassment of Women:

a) The contractor shall be solely responsible for full compliance with the provisions of
“the Sexual Harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its
employee within the premises of the Bank, the complaint will be filed before the
Internal Complaints Committee constituted by the contractor/Agency or Local
Complaints Committee as the case may be and the contractor Agency shall ensure
appropriate action under the said Act in respect of the Complaint.

b) Any complaint of sexual harassment from any aggrieved employee of the Service
Provider against any employee of the Bank or any employee of any other firm

99




working in the Bank shall be taken cognizance of by the Regional Complaints
Committee constituted by the Bank.

The contractor shall be responsible for any monetary compensation that may need
to be paid in case the incident involves the employees of the contractor, for instance
any monetary relief to Bank’s employee or other firm’s employee, if sexual violence
by the employee of the contractor is proved.

The contractor shall be responsible for educating its employees about prevention of
sexual harassment at workplace and related issues.

The contractor shall provide a complete and updated list of its employees who are

deployed within the Bank’s premises.

Non — Disclosure clause:

The contractor shall not disclose directly or indirectly any information, materials and
details of the Bank’s infrastructure/systems/equipment etc., which may come to the
possession or knowledge of the Service Provider and /or the DB Developer during
the course of discharging their contractual obligations in connection with this
agreement, to any third party and shall at all times hold the same in strictest
confidence. The contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or
comply with applicable laws. The contractor shall not publish, permit to be
published, or disclose any particulars of the works in any trade or technical paper or
elsewhere without the previous written consent of the Second Party. Failure to
observe the above shall be treated as breach of contract on the part of the
contractor, as the case may be, and the Second Party shall be entitled to claim

damages and pursue legal remedies.

The contractor shall take all appropriate action with respect to its employees to
ensure that the obligations of non-disclosure of confidential information under this

agreement are fully satisfied.

The obligations of the Service Provider and, without prejudice to the contract

Agreement, the obligations of the contractor with respect to non-disclosure and

confidentiality shall survive the expiry or termination of this agreement for whatever

reasons
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That the several parts of this Contract have been read and fully understood by the

Contractor.

IN WITNESS THEREOF the Employer has set its hand to these presents through its

duly authorised official and the Contractor has caused its common seal to be affixed

hereunto and the said two duplicates / has caused these presents and the said two

duplicates hereof to be executed on its behalf, the day and year first hereinabove

written.

Signature Clause:

SIGNED AND DELIVERED by Reserve Bank of India, Chandigarh

*

Designation)

In the presence of -

Witnesses -
1.

(Name and

Address

Address

If the party is a partnership firmor
individual

SIGNED AND DELIVERED BY

In the presence of witnesses:

1.

Address

Address
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THE COMMON SEAL OF

was hereunto affixed pursuant to the resolutions passed by its Board of

Directors atthe meeting held on

In the presence of -
Witness -
1.

If the Contractor Directors who have
signed thesesigns under commonpresents in  token
thereof in the seal, the signature presence of -

clause should tally

with the sealing 1. clause in the
articles

of association. 2.

If the Contract is SIGNED AND

DELIVERED BY -signed by the hand the
Contractor by the hand of

of power of attorney, Shri _ whether a company or
individual.
and duly constituted attorney.
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Annexure X

Proforma of Undertaking / Declaration / Certificate by the Bidder regarding country
sharing land border with India
(To be submitted by the bidders on their letter head duly sealed and signed by the
authorised signatory)

To

Regional Director
Reserve Bank of India
Chandigarh

Name of Work: Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh

I/We (Name and address, including country of location of bidder)
have read and understood the contents of the Office Memorandum (OM) F.No. 6/18/2019-

PPD dated July 23, 2020 and its subsequent orders / revision issued by Public

Procurement Division, Department of Expenditure, Ministry of Finance, Government of
India regarding the restrictions on procurement from a bidder of a country which shares a
land border with India.

2. |/We certify that (Name of the bidder)

i. Is not from a country sharing land border with India, or

ii. Is from a country sharing land border with India and has been registered with the
Competent Authority, the certificate of which is enclosed, or
iii. Is from a country sharing land border with India where Government of India has
extended lines of credit, or
iv. Is from a country sharing land border with India where Government of India is
engaged in development projects.
(strikeout whichever of the above is not applicable)
3. I/ We further certify that (Name of the bidder) fulfils all

requirements in this regard and is eligible to be considered under the provision of the

above referred Office Memorandum and its subsequent orders / revision. I/We also
undertake that even in case of contracts where we are permitted by the Bank to sub-

contract I/We (Name of the bidder) will not sub-contract any work

to a contractor from country(ies) sharing land border with India, unless such contractor

fulfils all the requirements contained in the above referred office memorandum/ order.
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4. |/We know and understand that, if this Undertaking / Declaration / Certification /
Certificate submitted by us is found to be false, the Bank shall be free to reject / terminate
our tender / Work Order and that the Bank shall also be free to initiate any legal action in
accordance with law including forfeiting of Earnest Money Deposit / Performance Bank
Guarantee / Security Deposit and / or debarring us from participating in tenders invited by

the Bank in future.
Signature and name of the authorised signatory of the Bidder with stamp

Date:

Place:

104




Annexure Xl

Undertaking regarding declaration of debarment by public institution(s)

(To be submitted by the tenderer on their letter head)

Name of Work: Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh

1.1/ We (Name of the bidder) declares that,

a) | / We or any of our allied firm* is / or not debarred / suspended / blacklisted by any
public institution / entity in India or any other country as on (last date of submission
of bid).

b) | / We or any of our allied firm* have not made any transgression in respect of the code
of integrity (as mentioned in the tender) with any public institution / entity in India or any

other country in last three years as on (last date of submission of bid).

c) We will inform the Bank in writing, in case, | / We or any of our allied firm* is / are
debarred / suspended / blacklisted by any public institution / entity in India or any other

country on or before award of work for the captioned work.

2.1/ We (Name of the bidder) declares that, | / we or any of our
allied firm* (Name of the allied firm(s)) * is / are debarred /
suspended / blacklisted by (Name and address of the public
institution in India or any other country) and the same effective up to (date). A

copy of such letter is attached for your information and record.

(Seal and Signature of the bidder)

Date:

Place:

(Note: Strike out one of the above two declarations which is not applicable)

* Allied firm: A firm would be termed as “allied firm” if the management is common, or
substantial or majority shares are owned by the banned / suspended firm and by virtue of
this it has controlling voice. Further all successors firms will also be considered as allied

firms
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Annexure XlI

Undertaking Regarding Site Visit by The Tenderer in Order to Understand the Work

To, Date
The Regional Director
Reserve Bank of India

Estate Department
Central Vista,
Sector 17A

Chandigarh
Dear Sir,

NAME OF WORK: Supply, Installation, Testing and Commissioning of 2 x 3.5 TR

Precision AC units for CCTV server room at the Bank’s Main Office Building in

Chandigarh

We, , the tenderer for the above

work confirm that we have visited the site and understood the proper details of existing site
conditions for installation of 2 x 3.5 TR Precision AC units and also the scope of work for

the proposed system.

Yours faithfully,

( )
Authorized signatory

(Name and address of the company with Company Seal)
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Annexure XllI
Proforma for Indemnifying the Employer against non-compliance to Contract

labour Rules / Regulations
(On Non-Judicial Stamp Paper of appropriate value)

To

The Regional Director
Reserve Bank of India
Estate Department
Chandigarh- 160017

Dear Sir,

Name of Work: Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh

We, M/s ...l (Name of contractor), hereby undertake that we shall comply with
all the statutory rules / regulations with regard to the employment of contract labour and
their payment. We also hereby fully indemnify and keep indemnified the Employer, i.e.,
Reserve Bank of India, against payments to be made to the contract labour and for the
observance of the laws in this regard without prejudice to our right to claim indemnity from
our sub-contractors.

Yours faithfully,

For

Authorised Signatory

Name and address of the bidder
Sign & seal of the bidder

Date:

Place:
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Annexure XIV
Proforma for Indemnifying the Employer against Patent Right
(On Non-Judicial Stamp Paper of appropriate value)

To

The Regional Director
Reserve Bank of India
Estate Department

Main Office Building
Central Vista, Sector 17A
Chandigarh- 160017

Dear Sir,

Name of Work: Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh

We, M/s (Name of Contractor) hereby undertake to fully indemnify and keep
indemnified the Employer, i.e., Reserve Bank of India against any action, claim or
proceeding relating to infringement or use of any patent or design or any alleged patent or
design rights and shall ourselves pay any royalties, license fees, etc., which may be
payable in respect of any article or part thereof included in the contract or damages, cost
and charges of all and every sort that may be legally incurred in respect thereof.

In the event of any claims made under or action brought against Employer in respect of
any such matters as aforesaid, we shall, on being notified thereof, at our own expense,
settle any dispute or conduct any litigation that may arise therefrom, provided that we shall
not be liable to indemnify the Employer if the infringement of the patent or design or any
alleged patent or design right is the direct result of an order passed by the Engineer-in-
Charge in this behalf.

Yours faithfully,

For

Authorised signatory

Name and address of the bidder:
Sign & seal of the bidder:

Date:

Place

108




Annexure XV
Undertaking by manufacturer of Precision AC units regarding the manufacturer’s
obligation to extend uninterrupted after sales service to RBI
(To be submitted for on OEM’s letterhead)

Dear Sir,

Name of Work: Supply, Installation, Testing and Commissioning of 2 x 3.5 TR
Precision AC units for CCTV server room at the Bank’s Main Office Building in
Chandigarh.

We, , the manufacturer of Precision AC units undertake to provide
continued after sales service including but not restricted to the following services:
i) To guarantee uninterrupted supply of spare parts throughout the designed life of
Precision AC units of 10 years as indicated elsewhere in the technical bid.
ii) To assist RBI in investigation of failure/malfunctioning of any part or system as and
when called for by RBI during and after defects liability period.
iii) We shall propose with cost estimate, any modification / up gradation of safety
features, design modification / improvements to be incorporated in the Precision AC
units subsequent to completion of the contract and suggest a time schedule to
implement the same to enhance performance, reliability / life of Precision AC units.
iv) We hereby undertake to provide the above services and respond to RBI's
queries/requests in reasonable time notified by RBI during the design life of the Precision
AC units.
v) Any breach of above undertaking will entail RBI to take any or all actions mentioned
below as deemed fit by RBI.
a) To place on record the performance of firm either in the RBI website or other
publications.
b) Intimate the Regulatory Authorities / bodies or other Banks.
c) Restrict the firm’s participation in further tendering in RBI.

Date: (Name and address of the company with Company
Seal)

Note: This undertaking shall be furnished by the manufacturer of SPV Modules and PCUs.

In case the manufacturers of these two items are different, separate undertakings must be
furnished by the respective manufacturer.
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AR RS §% / Reserve Bank of India
HFIST fI3MeT / Estate Department

g8191¢ / Chandigarh

YR fYord ¥, S&hTe & g1 srafay Had R TR gk segg2x 3.5 %
iR et sorgal @t Smyfd, RimuAT, wierr ok wHtfAT & ot 8 §-Ffaer

Tender for

Tender for Supply, Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units
for CCTV server room at the Bank’s Main Office Building in Chandigarh

RBI/Chandigarh Regional Office/Estate/2/25-26/ET/11

YAT-1I (Y& qreh)
Part-1l (Price Bid)
C1ES 1T L 2 s 1 oo
L® 5 1 SRRSO
GUHTT T s
BT e,
dicll Ud 9o &1 9Hd Td R 05 T3 2025 Jalg 11:00 o1
®IE: Juer faym, gfoa a9, o1 srafaa
Yo, YR RoTd dd, Aed favel, daex-17,
EEIR
Sl TRd B Dt 3ifad faf: 15 A3 2025 PI gdlg 11:00 Fol b
fAfaar &1 YT | 3rufd d-iol- 15 Hg 2025 &I VTG 03:00 ol
oo Sidl! Wa &1 faf:
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Unpriced Bill of Quantities

Supply, Installation, Testing and Commissioning of 2 x 3.5 TR Precision AC units

for CCTV server room at the Bank’s Main Office Building in Chandigarh

(NOTE: Rates and Amount are to be entered on MSTC Portal only)

Sr.
No.

Description of Items

Qty

UoM

Precision AC unit (as per Section VI: Technical Specifications)Supply,
Installation, Testing & Commissioning (SITC) of minimum 3.5 TR Precision
Air Conditioners etc. complete with microprocessor controller, scroll
compressor, DX evaporator, bottom discharge, initial charge of refrigerant,
capable of round the clock operation in 1+1 redundant mode (one working
and one standby) and suitable for providing desired indoor conditions of 20
+/- 1 deg C temperature & 50+/-5% relative humidity at ambient temperature
of up to 48 deg C. (Rate inclusive of GST, as applicable)

2

Nos.

Supply & laying of duly insulated interconnecting refrigerant piping (liquid and
gas) between indoor & outdoor units with required accessories, 150 mm x 40
mm x 1.5 mm GI cable tray with cover and supports etc. (Rate inclusive of
GST, as applicable)

25

RM

Supply & laying of interconnecting power cable between indoor and outdoor
units. (Rate inclusive of GST, as applicable)

35

RM

Supply of heavy-duty powder coated floor grille with damper suitable for
replacing 595 mm x 595 mm floor tile of raised flooring in the server room.
(Rate inclusive of GST, as applicable)

Nos.

Supply of MS heavy duty stand made from minimum 50 mm x 50 mm x 6 mm
angle, with one coat of zinc chromate primer and two coats of synthetic
enamel paint for mounting the indoor Precision AC on the floor. (Rate
inclusive of GST, as applicable)

Nos.

Supply of MS heavy duty stand made from minimum 50 mm x 50 mm x 6 mm
angle, with one coat of zinc chromate primer and two coats of synthetic
enamel paint for mounting the outdoor Precision AC on the floor. (Rate
inclusive of GST, as applicable)

Nos.

Supply and laying of 25 mm CPVC pipe with 9 mm tubular insulation for
humidifier connection (Rate inclusive of GST, as applicable).

10

RM

Supply and laying of 32 mm CPVC pipe with 9 mm tubular insulation for
humidifier connection (Rate inclusive of GST, as applicable).

10

RM

Supply and laying of 1100 V grade 4C x 10 sgqmm copper armoured cable
with saddles and accessories. (Rate inclusive of GST, as applicable)

15

RM

10

Termination of 4C x 10 sqmm copper armoured cable with cable glands and
lugs. (Rate inclusive of GST, as applicable)

Nos.

TOTAL CAPITAL COST

w| >

Comprehensive annual maintenance charges per PAC unit for first year of
AMC after completion of 1 year of defect liability period from the date of virtual
completion, as per scope of CAMC given in Section Il of the tender.

Nos.

Total cost of ownership=A + 7.03 x B

Signature & seal of Tenderer
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